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MESSAGE FROM THE LOK SABHA

The Appropriation (Vote on Account)
Rill, 1975

SECRETARY-GENERAL: Sir, I have to
report to the House the following message
received from the 1.0k Sabha signed by the
Secretary-General of the Lok Sabha:

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
ditected to enclose herewith the Appro-
priation (Vote on Account) Bill, 1975,
as passed by T.ok Sabha at its sitting held
on the 14th March, 1975.

The Speaker has certified that this Bill
is a Monev Bill within the meaning of
article 110 of the Constitution of India.”’
Sir, 1 lay the Bill on the Table

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2.00 p.m.

The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at
three minutes past two of the clock, Mr.
DEPUTY CHAIRMAN in the Chair.

THE BUDGET (GENERAL) 1975-76—
General Discussion

MR. DEPUTY CHAIRMAN: Before
we start the General Discussion on the
Budget, T mav sav that we will have to
sit till 6.30 pa. for the next two days
because there is such a hig list herc. Now,
Shri Kalvan Roy.

SHRI KALYAN ROY (West Bengal): Sir,
on 20th Februaiv, while presenting his
Budget, Mr. Subramaniam paid tributes say-
ing, “Mv burden has been lightened to
some extent by my distinguished predeces-
sor. . ."”" Sir, his predecessor’s Budget last
vear was a symbol of twoe major surren-
ders—to the big business, monopolists and
to the hulaks. Mr. Chavan surrendered to
the tax evaders who were shouting that
tax evasion is a product of high taxes in
the higher income brackets and reducing
the maximum marginal rate of income-
tax from 97 per cent to 77 per cent of
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the taxable income. Secondly, the rural
rich and the vested interests were  not
touched at all.  Sir, the last Budget was
a partial surrender to the rich sections of
the community. This Budget will go
down in history as the blackest Budget of
all, a Budget of total surrender to
the rich, affluent, limousine sections of the
urban arcas. to the monopoly and the big
houses. and to the kulaks and the rich
peasantry in the rural areas.

Sir, one wonders whether this Budget has
been prepared by Mr. K. K Biila and
Mr. 1. R. D. Tata, who have submitted
memoranda regarding suggestions {or acce-
terating the industrial growth, or whether
it is the work of three of them-—Mr. K. K.
Birla, Mr. J. R. D. Tata and onc of those
who caused—devaluation. Mr. Subramaniam.
Not only the spirit is the same hut even
some of the lines are fthe same. Sir. Mr.
Subramaniam has stated,

‘“We do look upon the Budget as an
impoitant tool for reaching our cherish-
ed socio-economic goals.””

Of course, he is a clever man; he has re-
mained silent. What_ are his cherished
socio-economic goals?

The Amrita Bazar Patrika on the 13th
January, 1975 came out with a report on
“Why this rising tempo of pavement dwell-
ing?”” All over the country—whether at
Calcutta or Madras or Bombay—hundreds
and thousands of villagers were coming (o
the cities in search of jobs. Never before
in our history we have scen so manv heg-
gars on the railwav stations and in the
streets It is difficult to walk on the pave-
men's. There has never been so much un-
cmplovment as it is today. There has not
been any proper sutvey conducted.  The
dimension of the problem of unemplovment
has not hbeen measured, leave aside the
question of under-emploviment.

Sir. one Amritva Sen, Professor of FEco-
nomics at the London School of Fconomics.
in the first weck of Januarv, 1974, stated
that anv estimate of unemplovment in the
countrv and anv idea of the likely volume
of additional employment to be created
by the Plan was extremelv disappointing.
This was specially so since  emplovment,
which was a major vehicle of income dis-
tribrtion, which is
hasic obiective of the Fifth Plan,
the main problems systematicallv.

supposed  to be the
Tt evaded
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Di. Amnit Sen went further and said
that the progrannnes which had been taken
up by the Govainment, such as crash
schemes {ot rural employment, agencies for
drought-prone arcas and programmes weie
absolutely deal with  the
unemployment problem ot the magnitude
that India was lacing today. As theic is
no suvey, he said, they may be 45 million,
may be 00 million or may be even 160 il-
bon uncrployed.  Mr. Mukheirjee will be
very glad o know thus because we come
from the same State.  We are proud (o
be on the top of the list in India.

madequale 1y

S, in Woest Bengal the number of job
scekets 1egistered  with employment  ex-
changes is 14.75 lakhs, The  Statesman, on
the 1Mth November, came out with a big
headline, namely, "Over 2.26 lakhs of sden-
tists joblesw”. So, Sir, 1f the aim of Mr.
Subramaniam 1s to increase unemployment,
I must congratulate him because he has
already achicved that goal.

sir, we have heen told in the past and
[ quote what Mr. Chasan stated on the
15th  December, 1970 regaiding the mea-
sutes that they weie taking to iemove the
disparitics between the rich and the poor.
My, Chavan stated and 1 quotc:

“The Govanment aceept the position
that its fiscal, monctary and other poli-
cies should be so geared and inlegrated
as to promote better equality in wealth
and The objecuve 1 sought
to be achieved through  taxation and
similar other instruments of policy™.

11conies.

On the 24th March, 1974, Mi. Mohan
Dharia stated that the endeavour of the
Government has been to reduce the dis-

parities parucularly tuough various legis-
lative and otha measuies which have been
aimed at enswing minimum wages  and
providing larger social and other benefits
to workers and restricting the incomes of
the top exccutives in the organised sector.

Sir, the national muwimum wage has been
shelved, the Industrial Relations Bill has
been sabotaged and the dispaiities  arc
growing, thanks to Mr Subramaniam, and
the support of the Minister of Companv
Affairs.

hand, Sir, what do we seer
Trom

On the otha
I will gre threce conacte instances
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the 1eplies given in Pariimncm, Mi. Raghu-
natha Reddy stated on the 3rd August,
when he was the Mmister of Company
Ailairs, that the Company Law Board ap
proved the appomntment of Mr. C. R. Irany
as the Managing Dircctor of the Statesman
Ltd. on a salary ot Rs. 6,500 per month
pius catain perquisites,  Regarding  the
appointment of Mr, Knth Hartley as the
Chairman of the Indian Oxygen, Mr.
Raghunatha Reddy stated that he had becn
appointed on a salary of Rs. 8,000 per
mouth plus overseas allowance of Rs. 1,500
per month and some perquisites. And
the forecign allowance has been increased to
Rs. 2,500 in addition to cominission which
1s one per cent of the net profitls not ¢x
cecding Rs. 45,000. ‘loday we have been
told that Mr. Hayward—Mr. Barua 1eplied
in this House--has been given fuither ex-
tension as Chairman of Shaw Wallace with
a sala1y ol Rs. 10,000 per month and addi
tional perquisites. So, this is the way
Mi. Subiamaniam 15 achieveing lus socio-
economic goals.

Sir, it Mr. Subramaniam’s aim 18 to
increase the prices of the commodities which
aic brought by the ordinary people, of
coutse, I think he has been immenscly
successful.  Evavthing has been taxed; not
a single item has beeu spared. And whar-
ever was spared has been brought under
the onc per cent excise duty. Tea, budi,
Khandsari sugarl Nothing has been spaved.
And Mr. Subramaniam has stated that he
is out (o cure the vices of the poor. I
do not know the style of life of Mi. Subra-
maniam and I do not know what his vices
are. But I have learnt as a trade unionist
for the last twenty years in the most back-
ward seciion of the community—the miners
—that bid: and tea are not vices.

AN HON. MIEMBER: Yes.

SHRI KALYAN ROY: They are substi-
tutes for food, to escape from hunger: They
Kill the appetite for a long time. If Mr,
Subramniam had cared to come and see
the miners digging coal underground or
iron ore undeiground, he would agree with
me.  But unfortunately he is living in a
bungalow and he has neither the time nor
the intention to go there.

Take a simple problem like textiles. Mr.
Subramaman’s phitosophy  of inflation s,
inflation is bronght about by too much
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money chasing too few goods.  What abow
the teanlesr  Leatile mill owners have pio-
fitted to an extent which you could not
umagine. This is the Jmnita Bazar Paliika
of 20th June, 1973. I quotlc:—

“A o hundred per ceni increase in
profitability in a single ycar resulting
trom an unbridled price 1ise can haidly
be fit in with a planned economy.”

The Economic 1Times gave figurcs. Kven
dividend was to the extent of 100-200 per
cent. So, awording to Mr. Subiamaniam’s
philosophy the prices ot texiiles which the
workers find dilficu:it to purchase Dbecause
of high pricés would have fallen! But the
prices did not dedline. Textile goods con-
tinue to accumulate m the godowns. Did
he arrange to maxe them available a
cheaper prices? Did the textile piices go
down? Not at alil What was Lhe 1eply.
Sir?  Shifts were dlosed:  tactories weie
closed down. Actually 30,000 tabouiets
were laid off in Ahmedabad, Bombay, Cal-
cutta and Kanpw. So, the prices do not
come down if people do not puichase
The emplovers curtail the production aund
the profit is mounting.

With regard to tea plantations, I asked
a question about sickness in the tea indus-
try—sickness which 15 Drought about by
utter mismanagement which led to closute.
Mr. Dcbi Prasad Chattopadhyaya replied
to it on the 4th March that this has bcen
brought about by mismanagement but un-
fortunately the Tea Act of 1953 has no
provision to take such action. Mr. Subra-
maniam is trying to create a climate of
growth and so the plantation industry was
untouched. This is what thc Chief Mi-
nister ol West Bengal says in the last week
of Tebruary, and I quote:—

“‘A class of gicedy emplovets have come
up in West Bengal and they are out to
make quick money at the expense of
the industry. Even a Gandhite would
feel like shooting down the managerial
people in certain tea gardens if he sees
for himself what the management has
done to the gaidens.”

May I ask, humbly, why these tea gardens
and the plantation industry have not been
taxed?
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Sir, thus come dal a time
wnen the Resenve Bank is stating—and 1
quote what has appeared in the Hindustan
Stundard of 12th VFebiuary, 1975:—

budget  has

The Reserve Bank study shows. that mnore
than 46 per cent of the non-manuel em-
plovee houscholds in urban arcas repotted
indebtedness  wotalling Rs. 249 arores, ot
an average ol Rs. 1,585 per  reporting
houschold. In otherwords Mr. Subiama-
niam’s hinden has come  crushing
on the workars, on the peasanuy, It is
obvious because only in January 1975 Mr.
Subramaniam went to Calcutta to addiess
the Assocrated Chambers of Commeice.
Parlaps he aimed the target from there
and there Mi. Subramaniam very clearly
sawd: “Somchody will have to be bt some-
where”. These are his words and througl-
out the Budget who is the tmget of Mr,
Subramaniam’s guns? The tuget is not the
rich, not the tax evadors, not the Birlas,
Gocunkas, Mafatlals and Jains or the big
monopoly houses but the poor people in
the <tcets who have been reduced to beg-

gary,

cnte

Heae s o pictine which has appeaied
m the ‘Jugantar’ whicdh 15 one of the
largest dadlies of West Bengal. owned by
shii Tushar Kanti Ghosh. It is the pic-
twre of mother and daughter lying dead
because  of stieets o1
Coochi-Behar — So.  lest Subramaniam
should talk ol measuies, i
is hetter for us 1o understand  that Mr.
Subramaniam pretends that he intends to
do the best he can do for his country and
people but all the time he has been apolo-
piting behind the scenes o the big busi-
ness and  the kulak lobby which
have held him in a very tight grip.

starvation in the
Mr.

soctal welfare

hownes

In Ins aeply on the I4th Mr. Subrama-
niam stated that ‘We have taken very
strict measures for tight money and dear
moncy policy to contain inflation.” How
are vou going to do that and what is the
result of vour tight money policy? Your
tight money has hit the public sector hard.
It has hit the Jute Corporation of India,
Cotton Corporation of India who could not
purchase the quota of jute and quota of
cotton and the peasants were forced to sell
their produce to the dealers. Has it hurr

the monopoly  houses, the big bhusiness
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teae is the statemont ol Jid dep-
1974, 1 quote:

houses?
Legdtisce,

“in sharp contiast, a letter addicssea
.0 custodians of conmmercial banks by onc
uf the Depuly Governors ol the Reseive
Bank—in the face of Union Cabimet -
decsion  emphasizing the need w0 take
the strongest posstble nicasures Lo conlroi
creaii—1s  had-hearced. Vhile relering
- Lo the need o ensure that amounts with-

drawn by boriowers are the minimung
reqaired for then legutimate needs, the
letter adds: "Your bank may aircady be
having a procedure for achicving the
above objective”.

In fact, according o tie top finandu
wrcees, no such proceduie exists in ans
of the nationalized banks, and the Re-
serve Bank 18 not unawae of it The
result has been that credit has expanded
on a much larger scale than hctore.

Dwming the vem from Junc 1973 1o
june 1974, the Reseve Bank authorized

credit limits under 1ts aedit authorisa-
tion scheme of an additional Rs. 850
crores, which was much moie than in

the immediately pieceding cortesponding
paiod (excludmg the public sector).”

Mote money wvas iaken o the conmmeraai
houses, big business uionopoly secions during

the so-cdled Ssqueese’. Only the public
se tors wete staved, S, s it not a fact
thit on the » ¢ wwammng these commer-

¢l houses shouted aboul the se.aceze arvd
the same night they laughed and were
I remeinber, we talked abont

o
yary happyr
conticuously receiving by thz non-financial
nen-banking institutions,  large  Lusincss
houses, deposits direetly ftom  Uic people
on a large scale. The question is not of
fiwnd or malpractices atone. T am not
going into that. The question is basic.
Tiiey did not have to tale permission fiom
the Peserve Bank of India while calling
for deposits.  The Reserve Banl. of India
cannot  dclinitely say that all the firins
which have accepted deposits, are cending
their information to the Reserve Bank. In
1971, when thc non-banking companies re
ceived deposits to the cxtent of Rs. 307
crores. according to Mr. Subramaniam, to-
wards March 1972, the deposits jumped to
the evtent of Rs. 691 croics as Mr. Subia-
aconitm admitted on the 25th Febinane
that this moncy is going, perhaps; to the
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nou-pntonty sotor, an other wods, for spe-
cujation, for oarding and tor all kds of
cconcpic Giferces. Aad M, Subiamaniam
did ot due to tnoi these people whe
vele guisusing pubiic aoney  and using it
for speculative purpo:es.

o1, he 18 bymg o tahe acdie o1 the
so-called  dividind aestrictions,  Is 1t not
known todav that cven betore the dividend
testiictions anct atter the dividend
tons, thae s a Hood—Su. 1 use the word
‘llood’—in the issue ofF bonus shares? A
pason who was getting 12 per cent divi-
dend 1ceturn o 100 shares is today getting,
without buying the shaies, 12 per cent
return on 500 shares because tiie Minists
is allowing every Ing monopoly house, big
compantes. to 1ssuc bonus share 1 wrote
A letter drawirg the attention of M. Pra-
nab Mukierjee to this alaiming fact. He
very A 1eply came that he s
lcoking into 1. 1 do not know whether
he is getting his glasses changed  because
1 have pot got a 1eph w0 far So, accord-
irg to the figures given by the Government,
from January (o June 1969, 110 companies
issued bonus shares; from January 1t to
July, 1970—105 and from Ist July 1973 (o
Srh June 1971, 136 companies issued bonus
shares. Out ol them, Sir, there ave J.K.
svathenies, Crompton Greaves. Korace India
I inited, Hindustan all the big
ding. chemical, jute, enginceering and  tex-

restiie -

Las

nice.

Levers,

e mdustiies. The vhole market is flood-
el with Lonr  shares. Onis on the 4th
Mach T osaw o the Anova Bazar Patrika

that Mr. Pranab Mulhejee has consented
to 11 cempanics to raise capital by over
Rs. 9.3 caores. And who are they? They
ue Taa Chewvicals, Karam Chand Thapat,
Zenith Steel, te, Where is the testriction
on dividensls?  Why o1e these bonus shaies
not stopped? It is capitalisation of 1e-

sources which is going unchecked.  No,
the Governmont aannot dare to do it be-
cause (hat will hurt the philosophv of

Tatas, Birlas and Mafatlals. He has said
in his spcech that he is verv deletmined.

He said: 7T wish to affium, the Govern-
ment is {irmly committed to root out evil
practices of smuggling, hoarding. black-

marketing and ‘ax cvasion and I have given
evidence of do’crmination in this regard.”
May I humbly say that this is full of sound
and finv rsignifying nothing? Nothing at
p Il Ve hve seen the speeches, the state-
! ment of a Minister who is still a Minister,
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the Minister of Finance, M1, K. R. Ganesh,
what he stated on the 29th Decemver 1974,
He said (hat the jute and tea industiics
between themselves accounted for a dedar-
cd foreign exchange carning of a hitle over
Rs. 400 ctores but the 1cal forcign  ex-
change earnming could be as muco as Rs.
1,000 ctores. ‘The cacess amount o Rs, 600
crores is bemng diamed out of thc country
cvery year. Compared (o this, the amount
handled by the smugglas was tride  Bui
the anti-siuggling operations have caught
on public fancy. Yes, we see a lot of pic-
tutes of Mi. Subramaniam and Mi. Pranab
Mukherjee going in boats and giving names
to these boats. My, Subramaniam would
say: Have'nt we caught Maharam Gayatii

Deviz One swallow does not make a sum-
mer. How many Gayatris get awsy we do

not hnow. The 1atio Dbetween  indirect
taxation and direct taxation is going up
and up. My basic charge is that there
1s cvasion and the Board of Ditcet Taxes
has become a board of tax cevasien.  The
cnforcement department which ha 1o stop
smuggling and 1acketeering in fo.cign ex-
change has become a parfner in th < racket
L will only give you some of the 1eplies of
Mi. Pranab Mukherjee,

MR. DEPUTY CHAIRMAN: Mr. Kalyan
Roy, there 1s another speaker fram your

party.  Hadly ten minutes aic et

SHRI KALYAN
soon.

Rov. I woud fnush
I asked a questton how muny cascs
are pending for assessuient.  Mr. Mukher-
jee replied on 4th March about Je cases
pending disposal.  In 1970-71 the cases were
23,000 and a iittde more. In 1971-72 the
number of cases was 38,537, In 1672-7% the
number was 3,88.000.  In 1973-7i—he s
very compelent—thie number is 12,563,000,
As far as the number of cases di.posed of
is concerned between 1973-74 and 1974-75.
it came down from $1.56,000 to 29,00,000.
[ ashed him how many cases are suil pend-
ing and in how many cases they me being
prosecuted. I find th: figure to De as
alarming as [42 In most of the cases
thev arve cither pending in coust or no
action has taken. Is he not awarc
that there is collusion hetween the Gov-
cinment  lawyers, who appear on behalf
of the income tax authmitics, .ad  the
lawyers who appear on behall of

been

those

[RAJYA SABHA)

1975-76 156

who c¢vade taxes and who wmnceal taxes?
‘Lhey delay the cases. Mi. Mu.herjee, please
submit to this house 10 how 1many cases
the Govanment ook active steps to get
the injuncuon vacated, injunction to the
Birlas, mwjuuction o the Ma.atlals, mmjuic-
uon o Sahu-jain,  In one of the casces,

about the prosecution launched against M.

Ashokh Goenka, what is the sesullty Since
e case was lound o be weak, it was
withdrawn,  How many such cases have
been  withdrawn, Mr.  Mukberjee?  Why

are they weak?  What happened  behind
the weahness?  1s it physical weakness or
something else?  Would you picase enlighten
us?  ‘Tms is the centre of corruption, the
Board of Ditect Taxes.  Regarding Cal-
cutta e 1eplied on 12th March 1974 that
the net anears as on 31-3-73 were Rs. 208
aores. At the end of December, 1973 the
net arreats stood at Rs. 203.55 aores. Lhe
arrcars accumulated,  Cases continued  to
be draggad in court. About concealinent,
it is better we do not talk asout it, Then,
we (ume o a new gunmis. It is  the
stnvey of under-valued propotes. Proper-
ties have been sold, but the black money
has been kept. I asked a s:nple question
on the 25th February, 197.: how many
buildings have you sunveyed ond how many
buildings have you taken ovar? The reply
savs: Theie is no question of conducting
any suney by the Governanent for the
putpose of initiating proceed.ngs for acqui-
tion undal the Income-tax Ac.. Show-cause
notices weie issued.  How many?  In 2,230
cases show-cause notices were issued under
section 269D of the Iucome-tax  Act, by
the competent authorities have jurisdiction
over Calcutta, Howrah, Asarsol areca, New
Dethi and Bombay, What happened, Mr.
Mukherjuer  Out of 2230 ca.es proceedings
were dropped in 1028 cases.

“Orders ol acquisiton under section
269T(6) ol the Incomc-tax Acl were pass-
ed 1n 18 cases. These orcers will, how-
cver, become final only at'a the appeals
before the ‘Tribunal or the High Court
have been decided and orders have becn
confurmed ot the limitatton for filing
such appeals has expired. The action
tor  taking possession of the properties
can be initiated only after the order of
acquisition becomes final, None of the
properties has yet vested ' Governmuont
undar the provisions ot tlie Tncome-t s
Act.,”
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What a magnificent  conquest,  Mr.
Mukherjee. With all the big talks of raid,
not a single nroperty has been taken over
till now. Why this humbug, whv this
bluff, why this misleading statement which
has been put out in the press dav afler
dav?  (Time bell rings). Sir, 1 will take
fen more minutes.

MR. DEPUTY CHAIRMAN: Then the
second speaker’s time will be less.

SHRI KALYAN ROY: Then 1 asked a
guestion on the 4th Maich about the pro-
gress of the fpecial Cell set up 1o investi-
gate into the sordid deals of the Birla and
other houses, about the sordid manipula-
tion of stocks, the suppression of produc-
tion, the disproportionate payments of
remuneration etc. which amounted to seve-
ral crores. But not one has been arrcsted.

The same sitnation is in relation to (he
Enforcement Department. I am very much
pained to bring to vour notice that the
Birlas are having at least 50 cases of foreign
exchange violations. One of the top officials
of the Birlas made a clear confession to
the Enforcement Directorate how one Bitla,
K. K. Birla or J K. Birla, accumulated
moncy in the bank at Zurich or in the
bank at Washington. Those documents are
with the Enforcement Directorate.  The
Birlas have not hcen touched. Cases are
going on against Hindalco for the last scve-
1al vears. Documents have been seized as
to how forcien exchange has been accumu-
lated abroad. Goenkas, Sahu-Jains, Martin
Burn, Shaw Wallace—how many names can
1 give? The total amount of foreign ex-
change misap»ropriation and accumulation
of illegal money abroad will be two thou-
sand crores. You are not short of foreign
exchange. The foreign exchange shortage
in this country is created by those who
are accumulating money abroad about
which Mr. Ganesh spoke. But vou have
taken no action.  And vour Budget is silent
about it. If T had ome T would have read
out the questions and answers about cascs
investigated by the Enforcement Depart-
ment and the CBI involving foreign ex-
change violations. 1 am only giving the
figures for the last two years. In 1973,
the CBI filed two proseeutions—disposal
nil; pending two. 1n 1074, four cases were
filed-—disposal nil; pending two. And in
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1975 how manv prosecutions  were filed
actuallv?  Nil. Disposal nil and result is
nil.  Youir functioning has come to nil.

This is -infortnmate, I am forced tn sav.

I wor'd quote from the statement of a
Prime Minister who attended a meeting of

the neur-al conntrics at Algiers. The Prime
Minister of that countrv stated—
"“As the economic struggle  becomes

more acute. long suppressed voices of
peoplc sharpen; but with everv step for-
ward, resistance of entrenched  groups,
often aligned with foreign interests, espe-
ciallv the faceless multinational corpora-
tions, hecomes more vehement, unscrupu-
lous and, at the same time, more subtle
and cven insiduous,
overt but indirectly
vocative. In India we sec these con-
straints in operation cvery day. Perhaps
this is also the experience of other deve-
loping counfries.”

for it is no longer
subversive and pro-

My, Subramaniam may not have read
this sperch. This is the speech of Mus.
Gandhi at Algiers on the role of multi-
national corporations, how they are sub-
veiting the economv of the  developing
countries, and she has specificallv mention-
ed Indin.  Has Mr. Subramapniam taken
one sten against thesec multi-national co:-
poration? Has one paisa heen imposed
upon th~m? TIs there anv reply? Or am
T to corclude that what Mrs Gandhi says
abroad she does not mcan il seriously
here? Does it mean that she is against
multinational  corporations  outside our
countrv and is a darling of multinational
corporations inside the country? How
dare, Mr. Subramaniam, vou bring such a
Budget which is a budget of multinational
companies? It gives incentives to tax eva-
ders. Either the Government is resorting
to donble talk or let them not talk of the
multi-national companies in his wav as the

Prime “linister talks. Tf she is serious
then b should give a budeet which will
cheer he peonte.

My fi=al word is this that it obvious to
Mivinterested  eritics  that Subrama-
niam Brdget has the prescrvation of capi-
falism at all times in view. But let him
understand that the mixed cconomy under
the huge monopoly umbrella has created

most
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distottions in the cconomy. As I have point-
ed out, the private sector firstly accumu-
lates economic power which ultimately be-
comes political power. The pseudo-sodiahs-
tic rhetoric of the vested interest has set in
motion (he economics of anti-growth which
the socio-cconomic  policy of the
Constitntion.  Mr. Subramaniam will have
to admit that there is crisis in the whole
order There is complete cconomic break-
down. Unfortunately. Mr. Subramaniam,
capitalism or mixed economy has spent his
force. The Indian people have a 1ight (o
jobs, to two square meuals a day to houscs
and education for children. The
whole private ownership of production is
failing as a swsem to provide these funda-

negated

their

mental things for the pcople. The tragcdv,'

Sir, is that the Subramaniam Budget is
only aimed to presetve the absolute capita-
list system.

SHRT VITHAL GADGIL (Maharash-
tra):  Mr. Deputv Chairman, 8ir, this year
is the International Women's Year. Lct me
therefore begin by saving that the Finance

Minister is the nation's housewile.
A houscwife  tries to get a8 much
as  possible from the husband and

spends as little  as possible thereby in-
aceasing the savings and wealth of the
family, A good housewife is onc who
uses all her skill, all her charm to get the
maximum fiom the  hushand in such a
wav that he does not realise what he is
being deprived of and when he realises it
is too late. He then  philosophises and
rationalises and forgets his loss in his ad-
ministration for her skill.  Bv and large,
the people have not reacted unfavourably
to this Budget.  There s hardly
complaint.

anyv

SHRT SUBRAMANIAN
Pradeshy Thev have.

SWAMY (Utiar

SHRTI VITHAL GADGIL: The majority
is with us. Therefore, if you apply this
test, T think Mr Subiamanium has  proved

a very successhul hoosewife.

SHRI KALYAN ROY:
become a widow.

Varv scon he mav

SHRT VITHAL GADGIL:
call him a housewife.
it mav look that wav

I choose 1o
Trom the other side
To carry the mela-
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phor further, lke a good housewife he has
primity to food and fucl in his
Budget Indeed T want to congratula‘e
him for three things. Firstly, he has in-
crensed the planned expenditure. Secondly,
Y¢ has given piiority to agriculture, focd
and c¢neigs.  And, thirdlv, he has tried to
minimise deficit finandng so that inflation
mar be contained. The 23 per cent. in-
crese an planned expenditwe, in my opi-
will increase industriol actisitv ard
the threatened recession. Tt will
a number of

aiven

nion,
forestall
create additional demand for
aonds particulaily stecl,  machine-tools,
engineerme  and  ~imilar goods. In other
words, the capacity utilised which is less
than normal will be inaicaved by this 23
per cent. increase in planncd expenditure.
And from another point of view also this
is a welcome measuve.

As vou know, Sit, in any plan a significant
step has to be taken in the very first ycar
and that significant step is to step  up
the expenditure in the very first year so
that an impact can be felt in the subse-
quent four years from the point of view of
deyvelopement.

As far as food and cnergy are concerned
they have been great constraints on our
economic development and on the growth
rate which we want to increase, the provi-
sion that he has made for fertilisers, secds
and other commodities  will restore  the
balance in this critical sectors and right
amount of emphasis will appear on this
aspect of the economy.

It will also indirectly help to incrcase
production and the developmental activities.
Thirdly, it has been our experience in
the last five or six years that as soon as
the Budget is announced, the very next

day the prices  incrcase.  Happily
this year it has not happencd and
I think the credit for it must

o0 ta a large extent to Mr. Subramaniam.
And if the Khariff and Rabi Crops prove
to be gond, the downward trend which is
aow diseernible in o the prices will hope-
fully continue; and for that also, this
Budget will give encouragement.

Now. Sit, sugar has been our greatest ex-
change earner. 1 think it is time that we
congratulated our sugarcane growers, and ’
varticularly the co-operative sector, for the
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effort thev have made in this direction.
I find that the estimated prodnction of
sugar this vear is ahout 45 takh tonnes.

Our domestic requirement is about 33 lakh
tonnes. So, about 12 lakh tonnes will be
left for export. The cuirent  interna-
tional price of sugar is Rs. G.50 per Kg.

So, on a rough calculation, we will get
about Rs. 800 crores.  Our import bill

tor onil is about Rs. 1,200 citomes.  In other
words, two-thirds of our import bill for
oil will be paid by  expot ol sugar.
Let those who talk of “*Kulaks™, and paiti-
cutarly those who drive cars. 1emember that
it is the swear of the sugarcane giower
that is paving for their oil.  So let us
not denigrate them by ratking of “'Kuluks™,
“hig farmers” and all the rest of it. As
far as the corporate sector is concerned, 1
think the time has conie to have a sccond
look.  Whart [ find is that in the last 10
vears” the financial structure of the corpo-
rate sector has changed significantly, What
has happened is that the interest that thev
pay on loans {orms pait of the cost and ir
is not liable to tax.  On the other hand,
dividends are taxed. My 1equest to the
Finance Minister would be to 1e-consider the
whole  thing and see whether  both the
things can be taxed so that we can mobilise
savings and there will be geater reliance
on, and increase in, share capital  and
- less 1eliance on loans, so that monies f{rom
public financial institutions can be diverted

to other developmental activities,

Then he has referted, and rightly so, the
irrational wage sttucture.  In this respeat
also, I think the time has come when we
should have a sccond look and a positive
policy, a national wage policy, must he
evolved. T find, for example, in Bombay
that a sweepar’s totul  emoluments are
higher fhan the staiting salary of an IAS
officer, and a peon of a nationalised bank
more than a Lecturer in Economics.
That is the inatonalism and  imbalance
that we have got in our wage sttucture.
Therefore, he has rightly' pointed out that
it is necessary to introduce an element of
rationalism in owr entire national wage
shructure and policy.

gl

He has also mentioned about governmen-
tal expenditure.  There are a number of
ways in which it can be reduced. T may
cite onlv one example, and [ know the
Oppasition might appreclate it more, 1

11—2 RSS/ND,75
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am not saving it with a view (o please

them.

SHRI SUBRAMANIAN SWAMY: Come
here.
SHRI VITHAL GADGIL: Yeu oome

here first; then we will see,

SHRI SUBRAMANTIAN SWAMY: AH
vight.

SHRT VITHAL GADGIL: t find that
2 numher of Cénnal and  State  Minis
ters—this 1 have said otten

SHRI A, G. KULKARNI] (Maharashtray:

We do not want a Member like Mr. Swamy.

SHRI VITHAL GADGIL: You do not
want him? All right. A member of Cen-
tral and State Ministers, when they go on
tours of districts, particulaily to rural areas,
I find them acrcompanied by a fleet of cars;
there is at least one jeep with half a dozen
tonstables and at least one Sub-Inspector.
I security is involved, by all means have
them. But is 1t necessary all the time to
be accompanied bv such paraphernalia?
Just imagine the cost of petrol and the
amount of overtime that will have to he
paid to the Government ecmplovees! FEven
i such small and insignificant matters, a
lot of saving can bhe made in gosernmental
expenditure,

Now, it is ~aid that a lot of duties are
imposed Tiune, certain duties have been
imposedd on cement, tobacco, tea, sugar,
uper-fine  cloth, safes and ~ stiong-boxes.
wiapping paper and sa on, But I think that
as everv budget reflects the personality of
the Finance Minister, this Budget also re-
fects the Finance Minister’s personality in
this sense that there is ..

SHRI KALYAN ROY: Are ‘ou compli-
menting him or doing something else?

SHRI VITHAL GADGIL: Just listen.
It is just a Budget of simple lising and
hegh  thinking. I will tell yvou how? .

(Inteniuptions)

DR. RAMKRIPAL SINHA-
the simple and

I g taxing

(Interruptions)
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CSHRI VITHAL GADGIL: Listen. For
cxample, take sugar. If yon want to
have more sugar, you have to pay for it.
If.you want to build an ordinary house,
vou can use bricks and mortar  (Interrup-
tions). Ii you want to hue a concrete
strugture,, well, pay moie for cement,  If
you want to buy supetfine cloth, what is
wrong in asking you to pay more? If you
want some- better things of life, well, in
the present conditions of the country, you
have to pay more. If you want to accamu-
late wealth, bv all means accumulate it.
But if you want to put it in strong boxgs,
pay for it. In short, the theme and pattern
is that if you want a higher standard of
living, surely in the present ciicumstances
in the country, you must pay for it.
that is what the Finance Minister has done.
Sir,. . .

AN HON.
"bidi'?

MFEMBER: What about

SHRI VITHAL GADGIL: If you want
to” smoke unbranded  ‘bidis’, von can
smoke. But if you want luxurious 1ypes,
the pattern is the same .

(Interruptions)
SHRI KALYAN ROY: What about
1SG? . .
(Interruptions)
SHRI VITHAL GADGIL: You must
appreciate it.  An ordinary man. ..
SHRI KALYAN ROY: What about

LSG?
) (Interruptions)
SITRT VITHAL GADCIL: 1 will tell

wau. An

SHR1 A, G.
bachelor.

KULKARNI: He is a

(Interruptions)

SHRI VITHAL GADGIL: That explains
it. An ordipary man, the common man,
in this country is very rcasonable, very ap-
preciative and vers patriotic.  He under-
stands. 1 will tell you a story.  When I
explained to a house-wife in Bombav as to
why we have to tax sugar, belicie me, not
only she-did not criticize but she became
very humorous about it.. And she told me
a story.  She said, “I don’t mind your in-
creasing tax on sugar, but at least provide
us good quantity.”” She told this story. Two
years ago, one day she asked her husband
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to bring sugar from the ration shop and
she gave him ration cards of five peisons
in the family. But the husband came
back  emptv-handed. Natwally  she
was angty.  She asked him, "What lave
you done about it?> Have vou hiought
sugar?”. Wdll, he  said, “It is a long
story; I will tell vou some other time'.
She said, “"No, you must tcll me now'.
And hke a good hushand, when wife in-
sists, he vielded and replied, “Well, I went
to the shop and T ashed the shopkecper
to give me sugar for 5 persons for the
week, and [ gave the ration card 1o him,
The shopkeeper asked me, ‘Have you gor
a bus ticket?’”’. T said, “I am a-king vou
for sugar for 5 persons for a week, and you
are asking me for a bus ticket? What
is all this?’’.  The shophkeeper said. *The
quanticy Is so small that it can be wrapped
up wmn the bus dcket. So I will wrap 1t
up in the bus ticket”.  So the husband
took it in the bus ticket, but by the time
he reached home, whatever small quantity
there was diopped out on the way through
the punch hole the bus-conductor makes!

She told this all verv humorously, with
a sense of humour.  They do these things

very  humorously, unless they belong to
the Opposition.  That is a  different
matter  (Interruptions).  Therefore,  Sir,

for the ordinary man, the Budget has not
done anv hairm as presentd bv the Oppo-
sition.

Then, lastly, Sir, T wounld like to make
three suggestions to the Finance Minister,

My first suggestion i with regard to
powerlooms.  Now, the powerloom indus.
try has a certain role to play.  What {3 re-
quired is to evolve a national textile policy.
What has happened today is that theie
scems to be an asumption with some
people that the powerloom industry is an
industry which is going to kill the handloom
industry.  That is basically a wrong as-
sumption. It Is the composite big testile
sector which is killing both. Therefore, 1
would request the Finance Minister to give
a second thought with regard to his pro-
posals for  powerlooms and  1e consider
whether they have anv role to plav * and
how it can play.

We have assumed that in the next Five-
Year Plan the per capita consumption would
be 16 yjards and if that target 1s 1o he
achicved.  then the pnwerlooms will have

- s
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to plav a special 10le,
that we want gural indusrialisation, Just
ds thie sugar co-opctatives have Inought in
an  iudustiiat and  socio-cconomic culture
of their own in nwal arcas similar things
can be aduaved by the powerloom  indus-
try and, thevefore, hiomn that pumt of view
also, Sir, T would request the Yinance Minis-
ter to reconsider the whole position with
rigard to the powerlooms.

Then, Sir 1 come to my other suggestion
and this is being described as my favowite
hobby horse. It is tiue that election ex-
penses provide an excuse or alibi for black
moucy.  Now, Sir, 1 think a solution an
be found and T have a solution to offer.
My colution is based on a certain assessment,
My assessmient is that for a Lok Sabha con-
stituency one Takh of rupees would be re-
quirced for legitnnate expenses and for an
A\ssemmbly  ronstituency, thirty  theusand
tupees will be required. Now, il you as
sume i there are three candidates for
~ich constituency, the total expenses would
heo for all the 5340 Lok Sabha constituen-
cics, und about 3000 Assembly constituencies
Rs. 100 cores in five vears. There-
fore, if you impose an election taxn of Rs,
20 crores, which would work out to just
fifty paise per head, 1 think the cxponses
of all the political parties can be met
and, therefore, I would request the Finance
Minister to consider the question whether
an Jltion tax or surcharge <an be im-
‘Ln._:n-d. I am sure, Si1, every citizen in
country  will accept it and  nobody will
wudge this spall tax for puity in public
bie and pwity in elections,

SHRT MAHAVIR TYAGI:
the voter or the candidate?

Will vou tax

SHRI VITHAL GADGIL: Every voter
can be taxed and it vou work it out, it will
not come to more than fifty paise.

SHRI MAHAVIR TYAGI: In

what
foimr will it be?
SHRIT VITHAL GADGIL: It «(an be

in any form.
a surcharge.

It can be in the form of

Then, Sir, the last request that 1 want
to make iy with regard to some of the con-
cessions that have to be given to the tech-
niciaus for the purpose of Income-Tax 1
think 4t is necessary, particalathy in the
s ol those  who have acquired certain
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expertise in foreign countries, that mgre
tax concessions should be given so that
there will be incentives  lor such  people
to come to India and we will be able to
stop the brain drain.

Sir. I want to end my speech with just
oue quotation.  Sir, the Finance Minister
of 4 counuy has to play a very important
yole in the cconomy of the country and
I can do no bettar than quote, in the ini-
mitable  words of Mr. Winston Churchill,
wlhat he’ has written about his father when
he was the Chancellor of the Exchequer:

“Over I the public departments, the
Departinent of Finance is supreme, Erect
ed upon (he vital springs of national
prospaity, wielding the mysterious power
of the purse, a final wbiter in disputes
of cvery other ase, a good lairlhv or a
penerse evil of every imaginative Secre-
tary of State, the Treasury occupics in
the polity a cential and a superior posi-
ton Reckless Miunisters are protected
against thomeelves, viofent Ministers are
tamed, timid  Ministers arc supported
and mused: a few, if any, are intensible
to the influences by which they are sur-
reundod,  Streams of detailed knowledge,
and experience  wash  away  their
fiscal ‘and financial heresies. A baptism
of cconomic truth inspires the convert
not merddy with the peace of a saint, but
also with the courage of a martvr,”

Jorric

Sir, I hope that the Finance Ministes,
Shri Subrammaniam, will continue to show
the peace of a saint and the comage of a

maitvt, - Thank vou, Sir.

SHRI SUBRAMANIAN SVANMY,
Mi. Depunv Chaitman,  Sir,  Dbeforc 1
start my speech, I want to. make a

few preliminay observations, Sir, I lave
ot the groatest respect for the Finance
Miuistes and think he i3 eftainly one of
the best Finance Ministers that we have
had dwing these vears.  But what 1 would
like to elaborate today is that I am terribly
disappointed with the Budget that he has
presented. T think it is- one of the worst
budgets that we have had in many years,
puhaps. The Finance Minister,  although
vers able, is a prisoner of the maya created
by his leader and he has to live within the
confines of that So, he has begun his specch
with the plea that we should consider his
proposals ia the background of what reallv
has happencd in the Indian cconoiny,
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Now, what happens in the Indian eco-
nomy is given nicely, in very cJear statis-
tical terms, by the suivey, the Economic
Survey, from which I wounld like to quote
some statisties. T would  also  compli-
ment the Finance  Minishy  for bring-
ing out a very good cconomic survev this
year—very good {1om our pont of view,
[0o.

Now, tar example, take foedgiains. The
foodgrains  comsumption in  1964-65, the
year before the new era of Indian poli-
tics, was 480 grams per dav in 1970-71,

belore commencement  of - the  “garibi
hatao’ programme, of which the original
author was the Tinance Minister himself

with the stogan ot ‘Quit Poveity'. It drop-
ped to 469 grams per day in 1973-74. It has
further diopped 10 448 grams. Similarly,
the consumption of edible oil was 8.6 hy
in 1964-05. It dropped to 3.3 at (he
beginning of ‘guribi hatao’ year, and bu-

ther to 30 last vear Cotton cloth avail-
ability was 152 menhes per vear in 1964-
63. It dropped to 13.6 metres in 1970

71 and it came down to 121 metres par
vear last year,

This, $ir, this 15 very’ clear index that
the available supplies to the Indian popu-
lation have been progressively woisening
every ume.  Similaily,  the jeal wages
today 4are lower than they weie 1n 1900-
61. fhis has been admitied 1 reply o
Pasliamentary questions.  Dispatities have
increased.  The ratio m 1948 way 1:5
Today it 15 1:18 Similailv, the number
of people Ining below the poverly line
in 1971 was 40 per cent, according to
Government’s own  defimtion of  “poverty
Hne'.  Today it is 67 per cent.  That’s
wiy we see a farge number ol people going
to the Prime Minister's House, asking the
Piimme Minister: Please give us our poveity
back, of 1971: it was quite comfortable
then.

Now, Sn, along with  this, unemploy-
ment has tibled over ten vears. It was
halt crore in 1955-50, one and a half crore
in 1963-66, according to most reliable esti-
mates, and now 1t is about {our and a half

crores  todav. Frery decade, 1t tiibles.
Along with thiy, comes a ~ertes of unful-
Alled promises. I am not talking here

of the large number of political promises

made. 1 am talking of the very specific
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promises. One promise  was made n
Bidhan Nagar Congress that  there will
be a aash programme i, unemployment.
Rs. 100 cores was set aside for that in
1972-7% and 197374, Acconding to  the
Budget for 1971-75 this is reduced to Rs.
40 crores. And, acmding to the Findnce
Minister's statement, the amount speant on

the cash programme was only Rs. 10

cores,  In 197576 Budget the amount
allocated iv Rs. 10 crotes. They  have,
hom Rs. 100 crores, come down to Rs. 10
aores, Ttois really surprising.  Money
has been allocated in the Budget. Money
is available.  But it is not spent, How

can that ber

Sularly, m the cave of small farmas,
mdarginal farmers, aguicultural labourers, in
the last budget Rs. 25 ciores was set aside.
This vear it is Rs. 21 croves, Similtarly, for
agriculture, Rs. 216 crores was set aside
in the last Budget.  ‘They spent Rs,
169 crotes. What is thisz Is this lack
of monevy  No.oo Tt ois lack of will. Tt is
lack ot sertiousness to implement.  Promi-
ses ate made very easilv and quickly.

Sn. the France Minister in his specch
wavs on page 5 that he is giving top priotity
Now, his
speech was very dramatic. He ~aid that
he wall et aside all the money necessary for
it and onhv the surplus would be set aside
tor otha SECLOLN. This is how
dramaticallv he put it TLook  at
this document, called ‘Plau-Budget Iink’.

What docs 1t show? The shate of agti-
Boean cultine in this latest budget has
gone down from 4.9¢, 10 4.5°;. The
ol railwavs which iv very importaut

to agriculture and energy.

share
ment
share of railwavs which is very important
for encrgy development  because  after all
you have to move coal up and down, has

has gone down again this year, The

gone down. How much do the railways
getr 1The allocation for railwavs has gone
down from 343 cores last year to 203
ones I[herefore. what he savs in his

speech 18 not reflected in his estimates

Then he savs, T am gining a big hoost
to the Plan.” The outlays on the Plan
ate supposed to have gone up by 23¢%,
But in real terms, the outlay on the Plan
The plan has said that
no  defidt-Anandng  in

has gone down.
there should Dbe
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the first two vewrs and the toltal defidit- common man and leaves him with no alter-
fmancing m 3 years should not be more | natives,  Beverages, sugat, tea, bidis, hooks,
than 1000 aores,  What do we fmd™ The 1 ete,  have been taxed. Rents are going
defidit-tmandng in the brst two vears of | Lo uo up  because (ement  and  fans
the Plan has amounted (o 800 crores. hine become  expensive. The cost
Does he nrcan 1o say that in the wext | oo pettol. taes and dothes  has gone
three yeais, thae will be a total of only | up. e has put tax oo textiles and
50 crotes of defidit-linancing per vear? I | looms. What is the poor man to do? He

cannot believe
clea v

it. the Plan has
that  non-developmnental  ex-
penditure should grow at the rtarger rate
ol growth of population, i.e. roughly ubout
206 per vear. Here in his budget, the non-

developmental expenditure is growing
122,

Again,
said

at
The expenditwre on police 15 grow-
ing at 95¢, pa vear. T can understand
that.  He must ber feeling varv insecure
with the prasses sutging towards him and it
must be verv frightening for him. [ can
undetstand that.  The true featwie ot this
budget is that it is a budget without thrust.
It1sin some wavs, as VMr.o Advani has said,
a sadistie budget. Tt taxes  commodities
which we never thought ol touching.  In
the other House, somchody said that this
budget would perhaps  help Javaprakash
Nararan's movement. Perhaps, Mr  Snbra-
maniam is a secret adimirer of Jayaprakash
Narmvan.  We never know. It mav  be
known ot these davs alter the out-
buists. Av long as vou pepole aie there,
sure that will never becone an
admurer of Javaprakash Naravan, UHe
tax of 225 crores and blames it
inflation. Actually, this inflation ex-
cuse s highlv  overstretched.

one
I am he
(ll)(ll
levies a
on

'nflation

actually hedps the Government. e, ex-
cise duty Q¢ ad wvalorem. 1t means  that
hecawse of the 3007 mflation which ook
place last vear. the Government got 300

crores more.  Wheie has this money sone?
It has gone into non-developmental expen-
diture. Similaily,  the Government's de-

ficit has been brought down by issuing ad

fioc  treastny bills on which the Resene
Bank of India chaiges 407 interests.  He
gets that 490 interest atter tansler  badk
to the Central Government. The Cen-
tral Government got 180 crores last  vear
on that account  In spite of that. the
Government had a dcficit of 850 woes.

It is a clear case of Government living on
inflation.  In fact, the Government is pro-
fitcaring on inflation.  This budget levies
mdirect taxes to the (une of 99.2¢; which
ate regressive, shiftable and have a direa
inflationay impact.
man mest.

They affect the pom
Sir, this budget squeezes the

cannot stay in a4 housc because it has be-
come too cxl)enﬂi\c. He cannot out
m clothes  because travel has be-
ome  expensne He cannot have hidis,
ted, 1 thunk the Trinance Minister s
his  sadism | think bidis and
should

o
decent

efe.
showing
tea be left our
but on bidi
and  cigarettes. at least he ought o have
heen shown some mercy.

He can do without ¢lothes

Similar v the devastating simall mdustiies,
You take industrial units. In
paits, thev are devastated. One per
cent excise tax v the most ununderstandable
tan I have ever come across. Suppose there
15 a smatl unit which takes paper, cuts it
aud  then it Then  there
one extse, which neans,

the  smuall

SOnme

sends is

cent

up.
the
is soing
bhecome

})(‘1
libour. (he mare cutting
to taxable. Labour has now
excisable  commodurs. The tan on
powctlooms is mcreased by 20 times, hom
Ry 10 per loom to Rs. 200 pev loom. It

of a papa
he
an

is ot poing to help the weavers. I have
just come fron Coumbatore.  'The weavers
saad, “Te s not going 1o help us. What
o need s a marketing organization What

we need is elimmation of nuddlemen’
that, again, arrangement
Similarly, withdrawal of
levy system is poing to leave the  khand-
san amits in a termible  shape. Aheads
news ivocoming brom Uttar Pradesin that
the situation is very bad.

lor
made.
compound

ne is

the

Next, Sir, the transport and
i has been cheated,
(rones ol

the way
It Railnavs, Rs. 82
its outlay has boen cut. In re-
sard to road nansport, it is Rs, 13 crores
less than last vear’s outlay In 1cemd to
road consbudtion, the outlay 18 Rs. 7 croves
less than last vear's outlav. In regard to
ships and civil aviation, again, Rs. 7 crores
fess thun last vemr’s outlav. This apain
clearly shows what the Government's out-
fool. is The Government talked about
self-rcliance in 1972, Hoamvboy ralhed
for it, depending on their

agdinst it er
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mood, one is called the CIA agent o1 the
other But the Goveinment, at that time,
siid, C We are going to stiike an indepen-
dent path™. In 1972-73. in net terms—-I
amt not talking 1n gross terms because it
15 sl worse——Rs. 139 crores was the forcign
ardd I 197371, 1t was Rs 2564 (rowes. In
1971-75. it was Re 180 crores, And the latest
Budget for 1973-76 613 aores.
And here, o this inaeasing foreign aid, 1
tahken into account the Rs. 28

shows  Rs.

have not

crores ol oil crcdit which they me gomg to”

get fromu the Aral countrics by promising.

God hnows what. Here  again, it shows
very et that the Govermment has no
intentiun whatwoever in actual tearms  to
implement  the  promuses  that they have
been making to the people.  The ques-
tion 1v: What should be done? 1 bave
heen veiry aitical. Now, 1 would  like to

ofler what the

Fruance Minista can do,

SORIC M2 eSO as to

DR. k MATHEW
He should vesign.

KURIAN (Kerala):

SITRTE SUBRAMANEAN  SWAMY:  Well,
that towards the end.
we e a g country  with a very
fpressine luston Our people dre cap-
able and that v demonstiated by all the
people who have gone abroad, and they have
done estiemely well,  Our technology, pro-
this conatry, can also performn
techno-

we wi'l cote e

Now o S

duced in
miracles as demonstrated by our
Lian, in Malovsia and in many

Our technology is doing  very
well But the problem is, the Indian
tochmelooy and the Tndians present in India
o et And
the question s, why® The point is that
we have not plunned aceording o our en-
downnent We have had o strange mixture
of socal plocaing--due to the intelleciual
of the people sitting heie—--and
taxation, taxation
we have carried

logy in
COUNtrIes
iiere

scam to he doing very well

influence
imparialist merhad of

[on taxation’s sake which
fiom the past  So, we have to ask our-
selves.  What should we do? Now, take
the Finance Minister’s own priorities: food
and agriculture. And  what he ought to
have 1e4liv done? He ought to have allotted
not | per cent, not 15 per cent but 30 per
cent ol the investment to agiiculture.. This
is the st thing.  Number two: Minor
intigation should have heen given priority,
Fere. the Governinent does not have to do

amvthing tor minor indgarion. AN that
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the Govarnment has to do is to chauge the
loan policies of the banks; make the banks
given nmoney not on the basis of asset dis-
tribution in rural aicas but on the busis of

production potential, The faimer will
himsell go to the bank and take the

loan und will have 5 or 5 o1 10 HL.P. pumps

with (ubewells, And they ought to have
tehen 2 navional attitude towards Tivers.

There are 124 watel (lispulcx, holdimg up
114 nugation projects, causing a national
loss ot something like Rs. 3,000 aores.
Thiy is rdiculous. This is  one of the
things thev ought to have done. But
thev do not want  to do it {or political
1£a%0N8. ;

I'hen, in agriculture, we ought to have
an incentive price policy.  Let the Govern-
ment go to the farmer and buv his produace
at the market price. With the righe
of pre-cmption, they aan go to the marker.
the Government can sav, “No. I will buy
He can it there and wait there with the
power of pre-emptionr, and let the mar-
ket proceed.  As soon as a deal i« struck
between the private dealer and the fairmer,
(the Government can sav, “No. [ will buy
1t at that price.”” By this way, the Govern-
ment will not e cheated and at the same
ume, the farmer will he paid his due share.

I do not say why <hould the Govern-
ment budget. After all, in the Budget
the Government sav that they have paid
Rs. 182 per quintal to the American  farmer:
but why are they only paying Rs. 105 per
quintal to the Indian farmer. I say that’
along with procuring grain at the market
rate they onght to subsidize it and pro-
vide 1t to  the «onsumers in the urban
areas at highty sabsidized rates,  Perhaps,
thev should not provide wheat at more
than Ry 1 per kg, Now, this is not the
first thing that T want them to do;  but
they do not want to do it, Now, for example,
the Cotton Corporation s being prosided
with onlv Rs. 10 «(rores when the total
production of cotton in the counny s
worth about Rs. 900 ciores  How can the
Cotton  Corporation make any dent with
onlv Rs. 10 crores in its hands?

Coniing to the question of efficient use of
cunergy what 1 am suggesting is that on
the pit-heads or near the pit-heads, let the
Govarnment set up 3,000 m.w. thermal
units  instead of 300 m w. unils as thev

are  having todave A big war s
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guing on today between the Energy Ministry
and the Atomic Energy Department whe
ther 500 m.w. unit is feasible or not o
whether 3,000 m.w, unit is {cusible o
not. The whole of Bihar can he electiified,
adequate  clectricity can bhe piovided o
the entire Fastern region but the Govarn
ment have not bothered to set up thermal
units of that «cale in that area.

SHRI C. SUBRAMANIAM: Even 500

m w, is a hig problem.

SHRI SUBRAMANIAN SWAMY-  You
do ot have the gumption to ask your
engineers to provide thermal units of 8,000
nLw. capadty or else that you will shoot
them, not that. or tell them that vou will
take stiong action against them, It vou do
so the scientists will produce it; they aie
capable of producing it. You have ncver
tried.  You have had vour own pet theories
supplicd to you by General Electric whao
tell vou that in India 3,000 m.w. units can-
not be set up.

Then, coming to oil. why don’t we use
oil pwcly as a chemical and perhaps. to
some extent, as a motor-spiritz  Why do
we allow 25 per cent of oil to go
to the power boilers, private industry, big
monopol houses  where it is used
to generate electricits ¥ Why can't
sou impose a restriction that oil should be
used only as a chemical and not as a fuel?
It vou did that, the oil problem gets solved
overnight. But, I know that the Govern-
ment cannot do that because oil is used by
hig Dbusiness to generate clectricitv and they
dare not touch the big business.  Tust to
illustrate, T may point out that farmers are
sold elecoricity at 20 paise per unit hour
wheteas  industrv is  sold  electricity ar
6 paie per unit honwr.  Bida’s Hin.
dalco is heing supplied at the rate of 2
pitise. This  i9 the best example to
show that the Government do not want to
re-atign its policy and biing the price policy
in line with the situation obtaining today.

Sir, T have a large number of points to
give but I won’t give all of them, I will
give them in wiiting to the Minister some
time when he has time to 1cad them: when
he s no nfore the Finance Minister, T will
give them when he will have time o read
thein. But, I will still have some con-
cluding observations to make. Of course
I would tike him top continue as the Finance
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Mimster  becanse in the cncumsiances 1n
shich he is plared, he is deing a very good
job, which {s, of course, not much.

Then, Sir. coming to emplovment, what
is the poblem in our country? Production
has inaeased but there is no increace 1n
emplovient.  Industtial production on an
average has incrcased by 6 per ocent per
wear but employment has increased only
by 2 per cent per year.  Why «ich a sitna-
tron® Tt is hecause we have allowed for ver-
tical integration of industiv. What we
need in this countiy is a highly decentia-
lised nctwork of industiy which will not
only generate greater emplosment but  also
curb the growth of monopolv power. Per-
haps, that is the reason why vou do not
want to do it.

In this connection, my suggestion is that
every household in the country should have
the opportunity of being converted into sotne
kind of a hdusehold industry so that we
can use our wownen-power. You may say that

I want to mahe use of women only at
home for these jobs. T do not say that
women Should run it only.  They can

become the Prime Ministers; I have no
objecion.  They can  become Deputy
Tinance Ministos, 1 have no objection Bur,
the fact of the matter is that there is a vast
women labour force sitting at home not
having any opportunity to do something
productive and if the Govetnment weve
to re-align its credit policies thev could
bring about this kind of a change where
every household would connibute to its in.
come in this munner.

Thirdly, we ought to, in order to pro.
mote small induostry, decentralise industiy
and kick out or remove or push out multi.
national corporations in  the consumetr
goods industry. 1 do not see why soap,
tooth-paste, biscuits, ink and so on should
be produced by multi-national corpora.
tions,  'This Is absurd and this is increas.
ing everv day.  Now multi national corpo-
rations are produding undewear. 1 just
do not understand why Government cannog
prevent thic by simple legislation, using a
very verv useful Supreme Court  judgmenr.
Simply say, no mulii-national corporation
in the consumer goods industiv. Government
obviously resists doing it And  here
1 must say that the CPI has shown itsell
to he nttely inept nd incomperent.
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Fonrthly, if the Governmemt
rase its resources, I have some
to make in this connection

wants Lo
suggestions
Where there is
unutiled capaaty in the country—-we have
much unuatilised capacity—it has (o be cen
that 3t s wed by the same business and new
units do not (ome into the indostry. 1
would suggest to the Finance Minister some
kind of a tax o be put on the unutilised
capacity but T won't necessarily call it a
tax.

Finally, how resources conld he mobilised
with the Indian economy s
an mpottant thing, The guiding prindpte
of taxation should be the country «an
optimally allocate hetween consumaption and
savings ~o thar savings are masimised and
not how they are taxed and could be mobhi-
hsed., Otherwise it
- approach. This is what I mean by ap-
proach to taxation: whar we must hasve is
a completely different approach. 1 wounld

SIIFTest b —
nygest :

sell-reliance in

how

v oa completeh wrong

(1 Savings on houschold and social wel-
fave expenditure of companies which provide
<ol wellaile  amenities  like
tansport, e, to  the employees
shoull be given a rise in the tax exemption
hmiv up 1o R 12,000 which will mean a
thowsand  tupees  a month, Thi would
mean. perhaps, 75 to 80 per cent reduction
i the amount  of  uceless

hous-

na,

harassment 1o
the middle class and Goveinment can ¢on-
tentiate on top income brackets,

(2y stmplification  of  excise taxes. Wiy
hase 12% commoditics?  About seven com-
modities provide ahont 60 per cent of the

eneise, Why have 129 commuaodiiies collect-
mg small amonnis® So, T would suggest,
have abour 15 commodities and have a

simple exdse Ly Fhe necessity for doing
this wonld e demaonsrated by the Report
ot the Compuioller and \uditor-General  of
India for 1972-7% where he quotes
of 4 Lactory . muanufacturing nylon vain of
different denias wasy imposed the tax, The
factory pracceded  and aepresented 1o the
Goyernment, ‘This is the conclusion of the
Compuioller and Audicor-General.

the case

CConsequently the Departrment granted
4 tobund of Re 1,37 from
period st January, 1970 1o 16th

the
June,

crores
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1972 because of crroneous application of
the tas This also resulted in a forwui-
tous henefit (o the manufacturer as the
dury paid at the higher devy had  al-
ready heen passed on by the manufactaer
10 the consumer.™

fu otha

words, vou pul a tax on the
manufacturer and the mannfacturer  passes
it on to the (onvomer  After that he

represents 1o the Government and Govern-
ment says CAll right, we-allow this’". This

15 not the correct wav of putting a lax.
Many o time thev get refund. Thete are

o0 mam such ases and this double way of
encise tax system s being ased 1o squeeze
the Tndian people. 1 do not know what
fraction of the refund the Congress Parts
gets back 1o oil its machinery during the

clection time.

Lastly, with regard 1o sales tan, T would
suggest levy of sales  tax with a single
poini—the  manufaciurimg  poinl.  Todav
sales t1ax is a method of harassing every-
hodv [t does not collect 1e80wrees; it does
not collect revenue. In fact, il vou have
a single point  <ales syslent you  can
mote and I am sure yvou can
the amount of resonices that vou
are getting 1oday out of sales tax.

tax
cet much
double

Finallv, T would suggest that we should
sell the licences in the market in
order 1o eluninate  the  premuum _earned
the influential Members
on that side, one of whom is sitting here
todav  Now, Sir, this hecause

lllll?l)ll
moie

v o ol

even 1 sav

“we ollect only 10 per cent of our revenue

fiom the import licences with international
trade  laxes and alt that, From Customs
dutv we collect only 10 per cent of the
resomrees which was 206 per cent in 1U30-51.

Why is 1t onlyv 10 per cent? International
pacentage was anyvwhere between 25 1o 30
Al other resources are

of the resources.
collected through customs duty and iw-

port licence taxes. Why should vou collect
onlv 10 per cent> We collect 63 per cent
in taxes, now it has gone to 75 per cent
and 63 per cent on production alone wherve.
as other countries collect onlv 25 per cent
of the  resources bv taxing  production.
I'lis learty shows that we mie favouring
those scctions which are in a position 1o
earn premiums. T would say along with
this for sour censideration if we can
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make issuing of  industrial  licences an
automatic svstem, where people will come
to know that within a month or two they
would  get 1calising  that  once
production increases  corporation tax and
customs duty will also increasc.

licences,

I just concddude bv saving that T do not
think the pioblem of the countiy is just
lack of icsources, perhaps it is lack of
resourcefulness.  More than  lack of  re-
sources, the most important of all is the
Government’s seriousness and commitment,
Lack of scriousness has  Deen clearly de-
monstrated by the fact that the money
provided for was not spent and the lack
of seriousness to  bhoost the economy is
demonstrated by the  way in which the
money is being allocated  and the way the
taxes arc being mobilised. T would suggest
that if we had some mcthod bv which we
could impose seriousness on the Ministers
—the Finance Minister, the Prime Minister
and so on—then pethaps we would have
a better situation.

Tinally, as a small heginning, I would
suggest that the Paihament should have
a law by which there is an automatic
resignation of the Finance Minister and the
Prime Minister if the budget deficit forecast
is off bv more than 5 per cent.

Thank vou.

SHRT C. SUBRAMANIAM:
in the Prime Minister> The
Minister is all right.

Why bring
Finance

SHRT SUBRAMANIAN SWAMY: Because
vou are under her umbrella.

SHRT D. D. PURI
House been treated
performance . . .

(Haryapa): The

has to a marvellous

SHRI SUBRAMANIAN SWAMY: Thank

you.

SHRT D. D. PURI: The House has
been treated to a mavellous performance
of inconsistent, ielf—mntradicmr\ P

SHRT  SUBRAMANTAN SWAMY: No
‘thank you’.

SHRT D. N. PURI: The House has
heen tieated to a marvellons performance
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of inconsistent,  self-contradictorv sugges-
tions. I hope the hon. Member will still
thank me. I would, therefore, beg some
indulgence, T would nced some more time

to deal with some of them so as 1o show

how irresponsible suggestions have been
made, TFor instance, it has been suggested

that the expenditure on agriculture should
he raised to 30 per cent of the budget which
is now G to 7 per cent of the present pro-
vision. It has also becn suggested that the
wheat  should be subsidised. The hon.
Member has not cared 1o calculate as o
what it is going to cost. At the same time
it has been suggested that we should design
and crect 3000 mw power stations by the
cnd of the year. Well, he did not say
what should he done if the technologists
are not able to do that and in the same
voice the hon. Member talks about decen-
tralisation of industries. How self-contra-
dictory both the things are? On the one
hand you are thinking in terms of centra-
lised 3000 mw power stations whereas even
a1 200 or a 500 mw power station presents
problems in technology, in designing, in
the manufacturing and even in the erection.
But the question is, it has to he balanced.
What will happen to the entire power
grid if for a short time that large monster
power station faces a breakdown or nceds
maintenance. You are talking of a 3000
mw power station as if design is the onlv
thing that determines the size of a power
station.,

Then. Sir, he talked abhout exemption
of income-tax to be raised to Rs. 12,000.
Why should it not he Rs. 24,000, why not
a complete holidav? The hon. Member
has not made even onc suggestion as to
wherefrom all  this raoney should come.
Sir, T would like to go a step further and
sav that the income-tax and all the excise
duties should be done away with becanse
it is the privilege of the Opposition to say
what they like without making any con-
crete suggestion, turning a blind eye to
the realities of the situation. Their policy
seems to be to oppese all taxation, demand
additional expenditure and denounce
deficit financing. That could only be done
if Shri Subramaniam had any magic box
so that he nced not levy anv tax and . .

SHRIT SUBRAMANTAN SWAMY:
1 did not say

No, no,
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SHRI D. D. PURI: No, Sir, I will not

yield; all sorts of things have been said

and advocated in an irresponsible way.

We should borrow that magic box. Now,
Sir, on the one hand we may talk of
water disputes being settled overnight and
trot out the astronomical figures of water
going waste—disputes are very unfortunate
and very very wasteful—and on the other
at the same (ime we have to have regard
to the autonomy of the States, the powers
that they exercise. We have to work out
the whole thing by consensus and not
rise on a platform and say the water dis-
pute should have been settled long ago
and so many billion cusecs of water have
gone waste,

Now, one thing is very clear. We have
been  hearing about Mr.  Jayaprakash
Narayan in secason and out of season even,
when we were discussing the budget. But,
Sir, you have observed that when we were
having a discussion on Kashmir, so far as
the Jana Sangh benches are concerned, Mr.
Javaprakash Narayan becamec an un-person
because his name was not mentioned. I
believe that is the onlv debate in which
we did not hear his name. I had hoped
that the hon’ble Member would spare him
so far as the budget discussion is concerned.
But Mr. Swamy has belied my hope.

Now, let me turn to my own assessment
of the situation. Sir, it is always very easy
to oversimplify matters, but I think the
economic situation of the country at this
time is passing through a verv complex

phase. On the one hand, there is inflation
—it has abated its furv in the last 12
months, true, but it is verv much there.

On the other hand, it is not stagnation.
We cannot oversimplify and simply say that
we are to go through ‘‘stag-inflation”. Tt is
positively a recession Inflation on the anc
hand—abating, yes, but still very much
there and recession on the other, to which
if proper attention is not paid right at this
moment, it may create further suffering.
T would maintain that deflation, unless it is
properly planned, can cause as much hu-
man suffering as infltation. Now, briefly
speaking, we have to be very selective. In
parts of the economy which show signs of
over-heating, we have to apply remedial
measures of ong type. In parts of the
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cconomy which are showing signs of re-
cession and giving rise to unemplovment,
we should apply methods that are quite
different, Now, a bhrief analysis of what,
according to me, has brought the inflation
under control. I muself do not give much
credit to the credit squeese because in the
ultimate analysis, it has proved counter-
productive. T believe, Sir, that one of the
main instraments that has helped the abat-
ing of this force is the application of MISA.
Let me make it very clear that at least 90
per cent of the credit o halting o1 for
quieting the flames of inflation goes to the
use of MISA, and I would strongly urge
that there should he no slackening of this
effort and il anvthing further can he done,
the endeavours and the pressures should be
kept up and not let it fall ar all.
'

Sir, the second factor that has helped
us curb inflation .is that when prices as a
result of inflation touch Himalayan heights
—when it is just bhevond the capacity of
the people to buy—it has a self-corrective
process that inflation carries inbuilt—though
it is a ‘cruel process because in the process
it leads to impoverishment and a lot of
human suffering. That .is No 1. No. 2,
the application, relentless application, of
MISA. These two things have brought
inflation under control. Sir, black-money
which was exerting a pressure on the
economy openly and shamelessly, brazen-
facedlv, as a result of the application of
MISA, scems to have gone underground.
It is still there and is having its dangerous
effect, but it has gone underground like
political parties which, when declared un-
tawful, go underground.

Unfortunatelv thev continue to remain as
dangerous as thev were always.

Now, Sir, T do not need fo go info
the details of the signs of recession. The
rate of industrial growth in the Second
and the Third Plan periods was approxi-
matelv 9 per cent per vear. TFrom 1966-67,
the figure is under root of that 9. It has
come down to % and unless we do some-
thing about it, I believe that the indus-
trial growth in the financial vear for whigh
we are discussing the Budget, will come
down to zero.

Sir, the Budget speech of the hon.
Finance Minister, particularly in Part ‘A’
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ol the speech, does 1ecognise what necds
to be done. In para 1.9, page 2, he says:

“But then, let us also remmd owselves

that the pioblems  of poverty in our
country  canuot be solved by  meiely
holding the price line. We can inect

them only tluough growth.”

Then he goes on to say that they 1ecognise
the 1mmmediate  necessity of  stimulating
growth. But, Sir, the stcps that have heen
proposed and which are detailed in Part
‘B° of the speech, in my humble opinion,
do not measure up to the requitements as
have been cnunciated m Parne "A’ of the
speech.  Tor instance. I will tiy to Dbiiefly
deal with some of the steps that have been
taken to promote investments. Exemption
to intei-corporate dividends derived Dby
new compantes in the specified industiies,
has been given in para 1.6. In this 1egard
all that I have to say is—I will be very

biief about it—that this would have had
some  stimulating effect in creating a

climate for investments if it had also covercd
fresh equity issued for expansion on the
production in those particular industries
of the existing units of production. Sit,
it is 1ecognised thatr it you want the quickest
results in the shortest possible time with
a compaiatinely lesser overbead expendi-
ture, then the source of expansion should
be tapped first or at any rate if it is
not tapped first, it should not be left out
ol the benclit because after all, dividends
in any new indusiiv cannot be expected
in the Mmst 4 or 5 or even 6  ycais,
particularly in the high priority sector.
Therefore, 1t is not likely to create any
climate for fresh investments, as it is
proposed now. The same thing applies to
the exemption from  wealth tax. This
should also apply (o companies so far as
cxpansion of the cxisting units in those
specified units is concerned. Then there is
some incentive to savings. So far so good.
It is very satisfactory as far as it goes on
but it does not very far. Then there is
a relaxation on dividends which has been
promised. One would have to look at the
Act because as it has been worded in para
3.6, it is full of complexitics. A number
of questions arise. The proposal is that
you can declare a dividend but pav it
after the expiry of the Act and not pay
interest thereon. Then what about the

income-tax that the shareholder will have
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Lo pay on itr We leave him to pay the
meome-tax on a dividend which he may
1eceive after two years and on which he
is not even getting intexest. If that be the
case, I dunk it will be a 1etrograde
measwte which will not create a climate
for any fresh investment. Secondly, at pie-
sent, there are restiictions on the dividend,
that 1s, not more than one-third of the
total profits atter taxes or 12 per cent
whichever is lower. Is it contemplated that
theie will be no  reshictions at all as
long as you pay it after the Act expires?
There will be no limt.  Phe entue cunent
profits of a company can be distributed as
dividend as long as you pay after a year
and a half. So the problem  will also
arise again in regaid to deductions of the
income-tax by the company and in the
assessmrent by the shareholder also in res-
pect of shares that change hands. One
of the attractions of investment in equity
is that whencver you are short of cash,
you can sell equity into the market o1
you can comverl one equity into another.

In this period of  eighteen months or
two years that will incvitably elapse bet-
ween the declaration ob dividend under the
new scheme and its payment, what will
happen? Shares will change hands. All
those things will have to be examined
very carefully. My own suggestion in this
regard is this and 1 made the suggestion
when the Bill for the contiol of dividends
was before this House. 1 stated that ins-
tead of 12 per cent and one-third of the
profits, change it to 15 per cent and half
the profit. Probably the additional amount
that will be distributed thereby will be
more than made up by fresh investment
by those people who have surplus money
to invest. That would be the scheme and
that would actually help in combalting
inflation on the one hand and help those

people  who, after retirement, depend
mainly on dividend income for their
sustenance. 1 pleaded that an  exercise

mav be undertaken bv the Finance Ministry
to cstimate how much additional money
will be distributed as dividend and how
much money, according to their calcula-
tion, will come forth as investment when
the dividend is raised to 15 per cent or
one-half of the profit, whichever is lower.
I would again recommend it. I would not
recommend that, as long as it is defened
payment, there

should be no hinit on
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dividend at all. At any rate under the
curtent stiesses of the Indian cconomy 1
do not thunk we should leave 1t entirely
free even on an  defetred payment basis.
(Trme bell 1ngs). I have not dealt with
even one-third of wmy points. You will
Kindly have to give mc more time. A new
proposal has been made disallowing 15 per
cent interest on the deposits with non-bank-
ing companies. My concrete suggestion in
this case is that some distinction should
be made ‘between  companics which are
engaged 1 priority  industries and which
are not engaged in priority  industrics.
Even in twespect of these disallowances 1t
should start with zero and then go up to

15 per cent,

Then, I would lke to deal, 1n some
detail, with fresh tasation. It has been
said that this additional 7} per cent duty
on free sugar docs not touch the quota
of the poor man’s sugar. If 1 may draw
your attention to the fact, last year out of
24 lakh tonnes levy, 4 lakh tonnes of the
levy sugar were exported. It is one thing
not to increasc the pice of levy sugar,
but why do the same thing by reducing his
quota* I do not know how the state-
ment made n that particular paiagraph
would be true, unless the Finance Minister
makes a declaration that next year therc
will be no exports at all from the levy
sugar. Four lakh tonnes forming 17 per
cent of the levy werc exported last year.
While the free sugar was acgquired by
Government at  Rs. 340 per quintal, the
levy sugar was acquired at Rs. 158, giving
them an additional profit of Rs. 182 per
bag. A sum of Rs. 72.8 crores was the
additional profit that the exchequer made
last year hecause  they chosc to export
levy sugar instcad of free sugar.

Onc more thing 1 would like to say.
The whole scheme of  estimates in the
Budget assumes a constant price level,
as if prices will not increase dwiing the
rest of the year. Theie seems to be no
provision for dearness allowance {or Govern-
ment employces. Apatt from that, there
is going to Dbe escalation in costs. Partly
as a result of the global phenomenon there
is no escape from a heavy import bill and
partly as a 1esult of the Budget itself there
is a risec in costs. The freight on food-
grains has been ancreased in the Raidway

[RAJYA SABHA]

1975-76 184

Budget. The  inter-State  sales tax has
been inercased from 3 to 4 per cent.  There
is a one per ocent overall excase on every-
thing. Onc point aboul (his exuse is an
estimate of Rs. 21 crtores has heen made
and a sum of Rs, 3 aores las Leen esti-
mated to be spent on administration. 1
dare sav that the towad expenduitare on the
administrdation of taxes will be moic
than Rs 21 crores by the Government
and the Finance
Minister expects to collect.

thesc

dassessees,  which  the

One word about agriculture. I will be

very briet about it. 1 maintain that the
tarmer has been und 15 oven now  bhemng
demed  remuncrative prices for his  {ood-

grains. In the Hamvana arca, the acleage
under wheat has undergone shimkage  to
the extent of 10.1 per cent in one vear.
Continue this process a little more. And
will that be 1n the interests of the consumer
of this counuy? Will the inte-
rests of ow  foreign  exchange  balances?
Will that be in the mterests of the economs
as a whole of this conniiy* You will not
be saving the anrerests of  the consumer
by denying the producer immediate remune-
tative prices for his produce because every
single item of input has gone up in value.
Fertiliser has gone up in value; oil has
gone up m value. There-has been hardly
anvthung like adequate  electriciny in the
whole of Punjab and Haryana. [ would
like the hon. Finance Minister to name
any one single input for agiicultuiie whose
value has not gone up since last vear; if
at all, it has gone up in value very steeply.
Therefore, I would sav that it would be
m the interests of the consumer, in the
interests of the balance of payvment position,
in the interests of the economv as a whole
that a remunerative price—and not  less
than a remuncrative price—should  be
assured to the grower. T advocate a price
of not less than Rs. 125 for wheat.

that he

In 1egatd to the Budget as a whole, I
would only sav that while it expresses ex-
cellent sentiments, 1 find kind of
inconsistency  between Part A and Part B
of the Budget Speech. Part A is an ad-
mirable speech which teally puts its finger
on the immediate, on the exact require-
ment of the economy and raises the hape
that Part B which dceals with implementa-
tion will do something about it. Part A
and Part B are like the right and left
hands of the same human being But ey

some
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scem to he moving in different directions
and to be writing entircly different writings
on the wall.

SHR1 M. KAMALANALTHAN  (Tamil
Nadu): 1 am very glad that Mr. G. Subra-
maniam who is eclected  from my consti-
tuency has been given the honour of pre-
senting the Budget. Sir, the Budget boasts
about visible signs of a downward trend
in priccs. The Economic  Survey speaks
about a fall in prices in the last quatter
ol 1974 But this is an iflusion. The
policv-niakers and the Government  econo-
mists ate distorting the real picture. The
genaal mdex number  of all-India con-

sumer  prices for  the working dass had
shot up from 210 in January, 1973 to
275 i March, 197% atter the last year's
Budget. Later you aesotted to emergency

measutes, but the index numba
to 311 in July. What was (he
the Heiculean meastires taken by
contain inflation? Prices continued (o shoot
up to reach 335 in October, 1974, Yet, the
Economic Survey claims that various stabi-
lisation measures have had a favourable
effect. Of - course, theic was a 4 point
decrease from October to November.  This
is like the price of an essential commodity
rising fiom Rs. 210 to Rs. 335 during 20
months or so, and then falling by Rs. 4
to Rs. 931, Lven the price of Rs. 210 was
too heavv a price for the poor and the ml-
dle class. How can you be satisfied by a
fall of Rs. 12

rOse again
1esult of
ou o fo

The fact is that each year’s increasc in
ptices iv super-imposed over the previous
rise. It 1s cumulative and bulding up
like compound interest.  This  so-called
claim of the Government that the whole-
sale prices are falling friom the last quarter
of the last vear is simply the last straw
taken out fiom the camel’s back to {ool the
people who are already groaning under the
ficavy increase in prices.

Some people say that there is consumaery’
resistance; it is euphemism for lack of pur-
chasing power. That is why only this
vear during the pre-budget davs no con-
sumer poods vanished from the <hop wm-
dows. The that the common
man has simply no money ta spare except
for food articles Tf you say it is all due
to inteinational influence then it is all
wrong. Acoentding to U. N. Report on 115

reason 18
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countries, inllation in India was the third
biggest in the world after Chile and South
Vietnam. We know that these countries ate
fighting a war.

Again,
ruary

duing the week ended  Feb-
15 the wholesale prices stood at
318.3 us agamst 313 lor the previous week.
So the Government has not achueved any
substantial victory in the price front.

The Government came to power by utter-
ing the slogan of Garibi Hatao, and the
author of the slogan, 1 presume, 1s T'hnu
Subramwanidon But after you received your
massnne  mandate  from  the people, the
country is i the gups of runawav infla-
tion and galloping rise in prices.

E want o put a suaight question (o the

so-called authot of Garin Hatao:  What
have your  Government done to 1cmove
poverty? Can you tcll us the ways and

means you adopted to dirve away poverly?
Aud can vou tell us how much ol poverty
has diiven out? We all know
have no answers to these questions.

been you
If 50
per cent ol the people lived below poverny
line m 1972, over 65 per  cent. Ine in
abject poverty or below the chapati line
now. Therefore, I accuse that vou have
mcreased  the number of poor people in
this country.

[he economists  measwie poverty Iy
several ways.  Some  micasure  poverty  ac-
tading to the consumpnion of the people,
These are jargons unhkpown to the, common
man. ‘The common man understands only
one thing.  If hie has any purchasing power
and 1f his purchasing power increases, he
is happy. Otherwise he is miscrable. Bug
during the past thrce vears the cost of
living has gone up by about 75 per cent.
1 would emphatically accuse that {rom the
common man's point of view you have
mereased poverty by 75 per cent duning
the fast three years.

I alvo
has

accuse that the Finance Minister
favomed the corporate  sector and
punished the poor und the middle class
Out of his additional vield ol Rs. 288 crores,
Rs. 278 cone from taxcs,
Tu the last 13 vears or so direct taxes have
gone up four-fold but indirect taxes have
multiplied up 10 Rs 1,400 crores. There-

croyes inditect
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fore, it 1s evident that Mip. Subramanicm
like his predceessors is  patting the rich
and tapping the poor. 7Thesc indirect laxes
are rcgressive ' in character. Tatas and
Biilas on the one hand, the 1lickshawallahs
and the common man on the other hand
have to pay the same tax. This is agaiust
the principles of social jusiice,

I stongly condemn the 1 per centl.  ad
valorcm excise duty on all things produced
in India. The total estimated collectivn
is about Rs. 24 croves or so. But I am
alraid the cost of collection would be very
high. Look at the embarrassment causced
to small scale industries and cottage indus-
tices.

An army of excise mspectos would be
1oaming about all over  the length and
bicadth of the countiy. 'The  Finance
Minister has not cxewmpted Dbooks. Books
are never subject to excise duly anywhere
in the woild. Now the Finance Minster
hds included printing presses and tiews-
papers also. 1 would plead with the
honouwrable Minister  to excupt  books,
newspapers and printing presses from the
1 per cent. ad valorem excisc duties. It
is no use to tax everything produced under
the Sun., He should  Dbe sclective. Once
again 1 request the hon’ble Minister to
reconsider the 1 pet cent. ad valorem  duty
which is in the nature of a multi-point
tax.

What are the rules formulated for this
sweeping tax? Who are cxempted? Who
are not exempted? I would 1equest the
Minister to clarily the situation.

Sir, thce Finance Minister has showered
his affection on the cotporate scctor, be-
causc it is the pet child of this Govern-
ment and the “Kamadhenu™ of their party
clection funds.

According to one caleulation, the develop-
ment rebate introduced  in 1955 is  esti-
mated to have led 1o (remendous expen-
sion of gross fixed assets in the private
sector. In 1960-61, it was Rs. 3,630 crores.
In 1965-G6 it increased (o Rs. 7,700 crores.
In 1969-70 it further incicased to Rs. 10,825
crores. In 1973-74, it recached Rs. 15,000,
crores. Tt is this fat calf that Mr Subra-
maniam s fuither helping with a package
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ot tax concessions. 1 would accuse the
Linance Minister (hat these tax incentives
ate gunen without  relation o impiove-
ment in - production  and capacity utilisa-
tion.

Sit, the bonus offered w0 employees who
do not withdiaw savings from the Provi-
dent Tand 1s weleome,  But why should
it be rostiicted 1o Government cmployces
alones 1 think, Sir, it should be extended
W all cuployees who patticipate in Provi-
dent Fand.

Wealth tax  exemption has  been given
tor five years for those who invest in cquity
shates of new companics engaged in prionity
industiies. Here, I want to raise one
question. It Mi. Subramaniam’s laudable
motive i3 to promote investment in desired
arcas, then the cxemption should have been
given to all categories of imestors, Why
should tlus  concession be  1estricted 1o
wealth tax assessees onlyr Herce is a clear-
cut case of the hon, Minister  helping
wealth-tax payees.

Sit, “lamil Nadu las implemented ihe
Constitwtional  directive of  prohibition,
Fitty pa cent of the loss on account of
prohibition was given as compensation Lo
States by the Centre during the peliod
1968 to 1974, but this assistance has been
denied (o Tamil Nadu which introduced
total prohibition with effect from 1-9-1974.
It is cstunated that this loss will amount
to Rs. 234 crores in the Iifth Plun period,
It looks as if the scheme of compensation
was withdrawn from 1-4-1974 only in order
that Tamil Nadu may not gel any Denelit,
It is neeessary for the Centie to come to
the assistance of States at least for a limited
period, before the States can 1cdress their
ways and means position through their own
efforts.

There has heen  disaimination against
Tanul Nadu in the mafter of assistance from
the Cenhe’s Metropolitan Development
Fund. No assistance has been given for
meeting the needs of Madras City, while
substantial assistancc has been g‘iw'en far
Caleutia and Bombay.

The Centre has giten massive assistance
to States like  Maharashira for drought
rclief but the legitimate and modest 1equire-
ments of States like Tamil Nady are nof
being  miet.

Mahutashita gained  hecause



189 Budget (General)

the then Finance Minister camc from that
State. Tamil Nadu appears to be losing
because the present Finance Minister comes
from that Statc!

v
Mr. Subramaniam was in Madras City
a couple of days ago to address a Congress
public meeting wherein he is reported to
have said—T quote:

“I intend to tour drought-affected areas
in Tamil Nadu after March 20th to
studv how the money given to Tamil
Nadu Government has been spent for the
relief work. If T am satisfied with the
work done. we shall give more funds.”

1 am very glad that the hon. Minister has
spelt out his intention. 1 do nor know
who has given the hon.  Minister, Mi.
Subramaniam, this much of power to come
and inspect, to quéte his own words ‘the
relief  work’. We do not mind if the
Cabinet as a whole sends a studv tcam to
inspect relief work not only in Tamil Nadu,
but also in Gujarat,  Maharashtra and
various other States which face drought and
famine. Why should Mr. C. Subtamaniam
single out Tamil Nadu alone?

SHRI G. LAKSHMANAN: This work
should he done by the Comptroller and
Auditor-General.

SHRI M. KAMALANATHAN: Who gave
him this authority?
SHRI C. SUBRAMANIAM: Because I

know more abhout Tamil Nadu.

SHRI M, KAMALANATHAN: You must
know the whole of India more and then vou
should talk about Tamil Nadu

SHRI G. .LAKSHMANAN: T know what
nonsense Mr. Subramaniam is speaking in
Tamil Nadu now. He got our votes and
our support. He was elected with our
votes and with our support.

SHRT M. KAMALANATHAN: Does he
think himself to be a superman to take up
such a sensitive task? Does he think that
he is the great-grandson of Harichandra and
others are all of the opposite categories?
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Sir, I want to quote a news item which
appeared in “The Indian Express™ yester-

dav:

“The Opposition had been demanding
the suspension of Mr, Mugdum, the PWD
FEngincer, for not prosccuting the con-
tractor-firm and for not placing all the
files relevant to the contract and over-
nayment for the firm for the supply of
sumps, etc. in the diought-hit areas of
the State on the Table of the House.”

s

Sii, this is about the drought relief expen-
diture in Karnataka State. 1 would like
to ask whether the Finance Minister has got
anv guts to go to Karnataka. He will not
g0 because the DMK is not ruling there,
Sir, I want to quote one more item which
appeared in ““The National Herald” yes-
terday:

“In U. P., the State Government have
‘instituted inquiries into a large number
of cases of corruption and serious finan-
cial irregularities involving more than
Rs. 34 crores in the Trrigation Depart-
ment.”’

Sir, to U. P. also he will not go because
he will meet the fate of Mr. Mohan Dharia,

SHRY G. LAKSHMANAN: He will nat
get any reception there,

SHRI M. KAMALANATHAN: Sir, now
I am forced to quote from a judgment
delivered by a former Judge of the Madras
High Court castigating Mr. Subramaniam.

SHRT G. T.AKSHMANAN: Read it out,

SHRI M. KAMALANATHAN:
will quote now:

Sir, I

“The post of Government Pleader has
been the door by which, in the past,
very eminent persons became Judges of this
Court. The earlier efforts of 1959 to
Yring in. .”" — Sir, T do not want to
cead out the name here— ‘'by the front
door hatving failed, the endcavour now is
‘o let him in Dby the postern gate. The
Minister responsible for the appointment
now under challenge is  seeking to
shepherd him into a Judgeship of this
Court by an alternative route.”
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T want to read one more paragraph from
this:

“It 18 perfectly manifest that we have
before us a wholly indefensible essay in
favouritism, a deft adaptation to modern
conditions of old palace-crafts.  Mr. Subna-
maniam can stilt find uses for certain of
the less delectable devices resorted to by
some  individuals when for a tnme they
happen to he 1epositories of segments of
secular power.”’

Sire Twould The to vecall to the memory of
this House  what the Public  Accounts
Commnttee has said ahout the shadv transac-
tions of M/s. Anun Chand Pyare Lal in
which case Mr. C Subramaniam has been
exposed  thoroughly.  Tor the information
ol the House, Sir, this PAC was not chaired
by M. Jyotirmoy Bosn, but by a person
belonging  to  his Parts. What has
Mr. Subramaniam to sav about this? T
would lLike to make 1t very clear, haie and
now, that we do not object to the Central
Government’s monitoring of the drought
relief works. Bat it should he applicable
to all the States irrespective of party and
colour. Tf you apply onc prindple to
Tamil Nadu and another to the various
other States headed by the Congress Minis-
tries, T would accuse vou that vou are not
onlv vindictive, intolerant, ungrateful. but
also  unfit to rule this vast countiv.

ouwn

SHRT C. SUBRAMANTAM: T mav in-
form the House that it applics to all the
States

SHRT M. KAMALANATHAN: Pardon
me>
SHRI C. SUBRAMANIAM: The same

principle applies to all the Srates,

SHRT G. LAKSHMANAN: Bat vou have
that in Tamit Nadu. Now only
vou are stating that it applies to all the
States.,

not said

SHRI M. KAMATANATHAN: T know
vou ave all small people. But, mind vou,
the country yvou are unfortunatelv ruling is
higger than you and vyou must (v to rise
up to the level of the countiv. I cannot
imagine the Cential  Ministers like My
Subramaniam reducing themsclves to the
tevel of sanitarv inspectors. If Mr. Subra-

{
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maniam likes to play the dirtv role of a
sanitary inspector, 1 would like to make a
suggestion in this connection and it is this:
All the States should depute one i1cpresen-
tative each to conmstitute a committee to
supervise the "monetary performance of the
Ceniral  Government and especially the
performance  of some of the Ministers who
aie in chaige of TFinance and of issuing
permits and licences so that people like Mr,
Subramaniam would not be creating Tul-
mohan Rams all over the country.

Sir, I oam ogeally sutprised at ihe tone
and tenor of Mi. Subramaniam'’s speech in
which he said that be would inspect the
diough( relief works. It is not anvhody’s
grandfather’s money  which is being doled
oul. Ttis...

SHRI C. SUBRAMANIAM: Thau is the
diflicultv. They do not realise that it is
not (heir moneyv.

SHRI M. KAMAT ANATHAN: But it is
the people’s money.

4 p.u.

During 1969-70, when we had drought in
Tamil Nadu, we spent Rs. 18.64 crmes. Rs.
14.25 crores was given by the Centre, out
of which Rs. 11.25 crores was treated as
loan. repavable v the Government of
Tamil Nadu. The gant was onlv Rs 3
crores . . .

SHRTI G. LAKSHMANAN: He was
clected  through aur votes,
SHRI M. KAMALANATHAN: So if at

all the Centre gives money, most of it is
in the form of loan or as advance plan
allocation. Definitels, it is not going to be
charitv. Such being the case, you have no
business to pose vourself as Grand \oghuls
dispensing charitics In fact, vou are in
reality a Kabuliwallah lending money.

Tt reallv surprises me.  Where were these
doubting Thomases in 1969 when we had
a drought like this®> This  Government,
and people like Mi. C. Subramaniam, never
uttered  a questioning ahont  our
method of spending Tt is becanse they
wanted our good offices, our support, our
votes and our platform to make a bee-
line tv Lok Sabha. As somebody has said
that ‘an is the onlv animal which has

word
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two specific virtues: One is to laugh and
another is (o be ungrateful.  So, we, the
people of Tamil Nadu, laugh at the un-
gratefulness of people like Mr. C. Subra-
maniam

[The Vice-Chairman (Shni Jagdish Prasad
Mathm) in the Chan

SHRT MANUBHMAI  SHAH  (Gujarat):
When the Budget specch was delivered by
my friend, Mi. Subramaniam, the Press
Trust of India came to me, asking me what
I thonght of it. Mv offhand remark was
that 1t was a very wise and pragmatic
budget.  Later on, T was thinking whether
I was rather hasty in giving this impression.
But, Sir, during the Tast 13 days since this
Budget specch was made, the various obscr-
vations hv the cconomists of this country
have confitmed my belief that when Mr.
Subramaniam  took over the charge of
Finance the country was in a stage of
high inflation, with practically ‘nil’ growth
and, therefove, not as if he was
given a clean slate to huild up an ideologi-
cal strategy, based on some  conceptions
which can be driven home by an entirely
new approach. There was a running ccono-
my, as all administrations are, and within
the constraints of that economy, I again
make bold to say, it is a wise and pragma-
tic budget T wonder why my friend, Mr.
Subramanian Swamy, who is an eminent
cconomist and whose  knowledge on the
theorctical side I respect, should have
called it the worst budget. But T would
not like to enter into a verbal debhate with
him. Let us go through the features of
this Budget.

it was

Mr. Kahian Roy was saving (hat this
Budget is framed by Tatas, Birlas, Mafat-
fals and Mvr. Subramaniam. Would not the
stock  exchanges, the people who always
respond, have reacted  to the budgetary
announcements if it  were an absolutely
a damp squib? You see the ncwspapers of
Bombav and Calcutta stock exchanges; 1
read them  very closclv. Thev expected
manv incentives. As Mr. Palkhiwala said
in the Rotary Club of India eclsewhere,
there are no consequential or substantial
incentives. T wonder whv should there he
incentives?  What is an  incentive needed
for> Artificial incentives here and there do
not make anv impact in this country. A
few rhings are more than enough. T do
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not believe that accepting the special de-
preciation for five years, which was the
Iegitimate demand of the corporate sector,
or wealth-tax exemption, and so on—these

are any major incentives.

Theiefore, what Mr. Kalyan Roy said—
unfortunately he is not here—is a travesty
of truth. If the Finance Minister wanted
to run into a non-venturesome budget, he
would have had the least difficultv. The
budget today  scores more than 10,543
crores with an investment of more than 709%
on development. 1 will give you some
relevant figures only, As against the total
gross tax revenuc of 6,128 crores last year,
he has managed, by better management of
the economy, greater collection of income-
tax, customs and excise, additional taxation
and savings in cxpenditure, to bring about
a gross tax revenue of 6,840 crores. In our
type of economic conditions, it is, by no
means, a bad performance. He has stepped
up the resource position by over 712 crores
over 6,100 crores which is almost a gain of
12 to 139,. Mv test is that I would not
consider a Finance Minister a good Finance
Minister if he succumbs to the pressure that
there should he plan holiday or that the
plan expenditure should he cut down or
the developmental expenditure should be
cut down hecause we are in a stage of in-
flation or diffienlt times. He has been able
to collect almost 559, of the total expendi-
ture compared to 519, in the previous bud-
get. T must say (hat there were good natural
factors like better rabi crop and world
recession in general  where the import
prices of non-ferrous metals and other com-
modities are crashing. I think the strategy
of the budget will enable us to enter intq
a period of stable economic growth which
was in existence hefore the inflation p'agued
this countrv combined with global infla-
tion. T hope that thc management of the
cconomy will be in tine line with the type
of strategv which he has evolved in this
budget. I have bheen pleading for a num-
her of vears that agiiculture should be
eiven a better deal. Tt is true that the
present amount which the Finance Minis.
ter has provided falls short of mv expecta-
tions, but it is a great step forward. He
has provided for agriculture  including
niigation and feiriliser a2 sum of 561 crores
as against 407 crores in the previous bud-
get. Tt is a substantial increase. 1 con-
gratulate the Tinance Minister for that,
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An analysis of the developmental outlay
must be such that the priorities must be
properly 1ecognised. At one time, indus-
trv was a priority. Today, agriculture is
the priority. While he has given moncy
for irrigation and fertilisers, I would like
to say that the dry land farmers, particu-
larly the marginal farmers should be given
more attention. I may say that the green
revolution was ushered in, during his time,
for the marginal farmer. He should pay
more attention to the nationalised banks
which are withholding advances from them
because of the fear of bad debts. Here
we should emulate the Japanese scheme
of the green farm Dby which the people
who are less creditworthy are advanced
more money rather than the hig people
who can mortgage their assets. I would
verty much  commend this thing Now,
agricultuwre has heen well taken care of.
I would also urge that along with diy
farmers and marginal farmers, we should
see that all the irrigation projects which
are alreadv  underutilised or where the
water utilisation is poor, are taken care
of. The other day, I went to Rajasthan
canal and also to Ukai project in my States.
The engineers told mec that they conld
finish the work earlv if the provision is
more. I would sav let him examine these
things. My friend, Mr. Kamalangthan,
wanted to belittle the whole project. He
complained that the bad expenditure in
Tamil Nadu would be looked into. After
all, the TFinance Minister has to husband
all the resources.

As a matter of fact, our people in
Gujarat also say that the Finance Minister
is quite hard on them when his officers go
there. Therefore, merely to pick up one
item and ridicule the Budget is, I think,
very short-sighted. My friend, Mr., Swamy
was also saying (hat the various tvpes of
taxes which have hcen  put are making
somewhat nonsensical of this. I will come
to that point a little later. 1 want to
draw the attention of the House to the fact
that next to agriculture, the investment has
been stepped up by 55 per cent in pctro-
leum, coal and power. Now, ecvervhody
will agrce with me that there is a core
within the core. There is a core project.
But up till now, you are going by the
theory that all the core must be examined
and given proper accommodation. I was
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against this, My friend was saying of the
segmental planning, that is, give the in-
vestment to that sector where you want to
achicve a break-thiough, It is, theirefore.
coneet that withim the core project, one
shonld pick up those 1tems o those priority
sectors where vou give more massive 1nvest-
ment so that the posterity gains and  the
gestation period is reduced.  Therefore, I
welcome the provision of Rs. 147 crores as
against Rs. 286 crores of the previous Bud-
get.  This stepping up by 55 per cent is
a very welcome step.

Coming to (he industries, he has 1ightly
made a2 provision of Rs. 1075 crores for
pcetio-chemicals as against Rs. 47 crores in
the last vear’s Budget. Therefore, Sir, on
the investment side, there is not much of
a quarrcel that can be picked up. Certainly,
more resources are available during the
ver and much more money can bhe’given.
But I would cettainlv tell him that while
we are trving to contain the non-develop-
mental expenditure—the Tinance Minister
cannot help it—the rise in pay, ctc. has led
it to Rs. 2,480 crores from nearly Rs. 1912
crotes last vear. But there is enough room
for further economv. T would not quote
my fiiend, Mr., Gadgil because I do not
believe in  pennv-pinching. Theie is a
possibility over-employment
without retrenchment hoth in the govern-
mental sector and the public sector units
and which can make a substantial economy.
T think, with a spedial cell of economy—
not the usual routine type—a massive dent
can be made to contain the non-develop-
mental expenditme which is leading to in-
flationary pressures.

of r1educing

Now, Sir, T come to a few remedial
measures. Mr. Kalvan  Rov said that
multi-national corporations are given pra-
ference Inw My, Subramaniam. This is
soniething of a new invenlive genius. If
there is any countiy which has recommend-
ed the temoval of hrand names—which my
fricnel A Babubhai  Chinai, has bheen
pleading for over three years in various
committees—here is the Hathi Committee
repotl which the Government is going to
accept  Mr.  Ganesh, the other day
announced that brand names of all tvpes
of things must be 1emoved. It was done
sometime  Dbefore In Mr. Bhutto. Bul
again thev have reappeared in Pakistan
bhecanse of the influence of the multi-
national corporations. Mv fiiends Mr
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Kalyan Roy and Mr. Subramanian Swamy
may please note  that no multi-national
corporations can fouch this countty in any
aspect because thiough the Forcign Exchange
(Regulations and  Coutiof) Act, we have
seen to it that their majory s reduced,
40 per cent and over will be heavily discri-
minated  against and  they will have to
bring about  the equity to  that level.
Therelore .

SHRI SUBRAMANIAN
about toothpastes?

SWAMY: What

SHRI MANUBHAI SHAH: That is an
old inheritance. We shall 1emove that.
But we are not that type of people who
tahe up a poliey at one stroke. We are
cwitized people;  we have o deal with
civilized woild; and we have international
relations. But don’t believe that the Col-
gate will not be touchied. All that will
go. And we have tahen the major step in
drugs. 1t is one ol the biggest interna-
tional cartels. And I am giving onlv one
example. Theie me manv other  things.
There is the national  sector of textile
mills. My Mi. Kalyan Roy
shedding many tears for the poor miners.
1 have great sympathies for them. But,
unclassined bidis have not been taxed. He
has torgotten that 1 s only the classilied
bidis which have been taxed. In that ies-
pect, T would suggest as [ have suggested
fast vear, the takeover of the marketing of
tobacco. In most of the countsies, in
Japan, Lrance and Fngland, they have the
highest revenue 1esources from tobacco. It
is not nutritive. It might be reducing the
appetite, as he savs. But should we
ask the people to rcduce their appetite?
The Dest thing 1v to give them belter
wages. Thercfore, I would suggest that as
we have done in the case of coftee many
vears before, tobacco is onc item where,
if proper study is made, it might vield—
and T am not exaggerating—a tevenue of
Rs. 300 to Rs. 400 crores over a period of
ten years. If the marketing is taken over
and proper grading is done, a farger amount
of revenue can be icalized.

fiiend, was

why

Then, Sir, T am onlv suggesting a few
more small items. There is a rule that tax
is deducted at source on an interest of Rs.
400 o more. I would suggest to my friend,
the Finance Minister, that 80 per cent of
these people are small imvestors who do not
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pay any income-tax. I have received 87 let-
ters in the last 17 years [rom these small
imvestors wmiging me to consider the with-
drawal of deduction of mterest at source on
these small deposits. People hrom all over
the country have wrged me to change this.
‘Lhey hnow that refund is very difficult, and
they cannot ask for a refund. It takes years
and years. He has been a Minister {or many
years and T have Deen a Minister for many
veats, I think nothmg an be easily got
from the Government once the money has
been given to Government. It takes a nuw-
Det of years, Perhaps, a disaimination can
he made in fmowm of those people who say
that they do not pav any income-tax and
in ther case no tax need be deducted. 1
hope, Sir, that you will grant this request
and examine 1t sympathetically. This will
benelit a large number of widows and small
middle-dlass people who want to catn more
interest from  short-term imvestinents and
want to augment their Inving. [t will be a
hard blow to them if they have o go to
muome-tax people. (Tune bell vingsi. A few
minutes more, Sit, and I will finish. There
is a form in which the depovtors can say
whether they pay tax o not and if they
pay no tax, no deduction need be made.

Coming to deposits, hrom shaicholders it
is good that deposits have been curbed. I
am fully in favour of a redit squeeze even
though I agtee with my friend, Mr. Puri,
that 1t mav he counter-productive. But, I
feel that that stage has not yet been reached.
Il a more reahistic appredation is done, we
must discriminate betwecn speculative frades
and trades in luxmy goods with those of
small-scale industiies which are producing
basic gonds. It requires to be looked into
with some more care in the Subsidiary Com-
nittee on Finance. T owill urge my fuend;
Mi. Subramaniam, that he may kindly cva-
mine this matter sympathetically o that
these sectors ate not hit because theie is
nothing sacrosanct about the 16th of July
date. On that date a particular company
may not have brought hom the bank what
is required tor its big type ol busving of 1aw
matertals cte. Therelore, thete is need to
make the credit squeeze a little more 1a-
tional and without letting it out at all
because wedit squeesze is necessary  and
monev-supply has to be restrained. T would.
therefore, suggest that this reduction from
25 per cent to 15 per cent, in the case of
small-scale manuiactuiing  industiies  which
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{Shri Manubhai Shah]

rave less than Rs, 10 lakhs of cquity capital
in public limited companies—I do not say
that for the imvestment  companics—but
those smail-scale units which have an equity
of less than Rs. 10 lakhs and are manu-
factu ing companics, mav be 1cconsidered
because il the shaireholders and the direc-
tors are not allowed to make a deposit of
25 per ent, they will be choked of the work-
ing capital.

If this is the postion, ‘where does 4
Lenuine  small-scalc manufactwing
pany in the small-scale scctor go if this iy
reduced from 25 par cent to 15 pa cent.
I do not say that for public companics
because they never make an announcement,
Nobody reallv would go in for putting
public moncy into a small-scale company.
It is only suggested that w the case ol
sharcholders and diredtors of a public limnit-
cd company in the manufacturing cecton
with an cquity of less than Rs, 10 lakhs
the reduction from 25 per cent to 15 par
cent may be treated as an exemption.

Then, Sir, coming  to agriculture and
energy, I want to sav a few words. My
friend, Mr. Subamanian Swamy has gonc
awav. He asked for 3,000 m.w. units to be
established and I say that that is asking
for moonshine. In a country which cannot
manage with a power plant of a million
k.w., what it mecans to have a 3,000 m.w.
unit, I know. I was myself associated with
the Haidwar and the Bhopal units. I know
what it mecans. On the tontimy, [ would
urge for setting up of a medium and minor
type of power plants which are o-upera-
tively held for various complenes like Fari-
dabad, Modinagar, Pathai in Madias wud
Rajket. You ask for these huge things Lut
therc should be a balance so that when the
transmission fails o1 there is some trouble
with tuthine gencratng scts, there are not
dosures all over e the industiy  causing
a great deal of economic loss as well as
production loss and uncemployment. There-
fore, just as in the case of agiiculture wheie
cmphasis is laid on marginal farmas, dry
farming, ctc, vou will take care 1o «e that
promotion is given to mudium tvpe of powar
generating units. Tovas glad to hear when
Mr. Dhar said, bcefore he left, that some
79 units had been licenced to be impoited o)
o be assisted fiome indigenous manufac-
turers. This policy on the problem of cnergy
should be looked into,

co1n-
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Then, Sit, the last pomnt which T want
to make iy about the implementation. Merce-
Iy investment on the budget is not the me-
chanism thiough which the entite cconomy
can be boosted up This 18 the prime mover
whnch contiols but st tannot produce mira-

cles.

In the last seven or eight vears there has
been under-uulisation ol capaaty and this
is mostly due to bad managenrent of the
cconomy by whocever is in charge. It is not
necessatily the Government alone; 1t is there
i the private sectot also. Theiefore, on
the umplementation ol all programmes, as
he said to the Tamil Nadu
let it be said 1o the Gujarat Government,
fer it he sad to the U P Government, et
the whole told  that m  the
interests ol the countiy’s cconmmy, backed
by the Prime Ministet’s powerful voice,
that those who do not implement the pro-
grammes o if the performance audir falls
short, whether it is the Ministers or the
Secretaries will be chucked out and
that they will be put to shame because this
countty cannot aftord this luay of provi-

Goscirnment,

countryv be

they

sion of more and more money and pro-
duction of less and less goods. What s
happening is, a sense of dunjusbing ae-
tuins has come o the ccononn whae what
we invest even is not really 1calised by the
returns.  Therelote, mv own teeling is—in
part ‘B of the speech greater stess is lad
on the paformance—performance in  the
next year will be watchied by all of us with
intaest, sympathy and support and hope
that the Plan  projects will be propeily
attended to.

Bofore 1oend T can only v ohis, that
here was Swammvji's case and he said that
papar cuttas will be yendaal idle. 1 do
not think he 1ead the Bill. Tnless a unit
has 149 people and sun by power or has
99 people and vun withoutr power they are
not subject to the O X S, 1 do not hknow to
which paper cutter of whom he is a fiiend
he is referring. T thought vou ate wortving
about Chawii Basar whae the Jana Sangh
is very strong but 1f you awe worried about
Chawnr Bazaar or Fatchpuii o Okhla Bai-
tamkhan, then 1 oaan tell you that nobody
engages hitv people there. But my request
to Mr. Subtamaniam is that when the Re-
port ot 1963 was biought ont, at least I as
a Minister had voted against it. Mv own
feeling is that of tou want to 1dentify points
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of growth whete new ravenue can e gene-
rated, thare are vartous other methods Dhet-
ter than this. 'There may be a revenue ol
Rs., 24 aowes but 1 am afraid of the «or-
ruption that it would cntail. And 1 have
had the cxpetience of it. When in 1901
we brought exdise on oit expellers, actually
speaking, the ncgotiations between the Fa-
cise Inspuctor and the Manager was to teke
away all the money and ol uns would pass
through. So what I 1cquest vou i whetha
you cannot have a sceond view ol what is
called the otherwise not specibied item of
one per cent. I it is his intention, as he
said 1n the speech, to idenufy the points of
gtouth so that future exdising can be done,
T would submit to him dhat if the Daovelop-
ment Commissioner ol the Small-scale In-
dustrices, the Industiies Conmnissioner of the
State aml the DGTD give all the figuies
even of ibe smaltler wnits which are unda
them, the points of growth an be easily
idenufied by a proper expert committee and
then if vou lay your hands on them if not
today, tonmornow sou can get at least Rs.
100 cores if not Rs, 200 crotes instead of
this., But this will be a tenible thing, 1
can tell vou, because T know exdise in and
out. If we put one pcr cent on cvety item,
though thae is a saving dause tor esta-
blsshments with fifty people and Iess, what
they will do 15, 1f they haye one hundied
people they will divide it into two units.
If, there are two brothas, they will divide
it this way and thus cesaape the tas net.
Now whyv give them a chance? Those who
have over fifty people will uv with the
Inspector and he will have more expendi-
twe on the staff than what he will get. So,
I am wortied about contuption moie than
anything clse. We cunnot undeistand  the
harassment that is caused at the lower level.

THE VICE-CHAIRMA\N
DISH PRASAD MATHUR):
cdude now.

(OHRT  JAG-
Please con-

SHRI MANUBHAI SHAH: So I was only
reuesting that e ean have a second Inok
and sce 1t he can avoid the O & 8§ but put
excise duty only on some identified majo
items which aie on the growth and get moie
ravenue, I am all for it because exdsc is
one of the major constituents hy which a
countty can develop and progiess.

With these words, Sir, 1 sav, on the
whole the budget ivoa veny wise and prag-
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matie one and deserves full support of the
House because we e moving from one
towands an caa where stabality with
gronth can be achicved of the Government
implenents the promses it has made.

stage

FITE VICK CHAIRMAN . Shit Sisodia.

SHRT SUBRAMANIAN SWAMY: Oune

after the other®
FTHE VICY CHAIRMAN It 15 a big
party,

st mard fag femifemr (e
q2A) : AFFAY, aFe fRAr o &w
F AT s7aEar 1 ggfAa S
T UF AT AT 1 TEE SwmEr
w3z Al g e wwiE siadiedr
aifgs, wadtas, wrzfe vag
amrfas frafs & fags & @7 &
T oo aga & fao sifas fazm
AR geaed o Ffz F fags &
ff @1 qem @ WA E IFT g2
TF GAF AT & 3T ;& A
gnd ¥ T@d gu A% ug straifE
g, awafa® grom g f& gar
arg fag #dT & T AT ATA AT
A F I F TEq1a W@ § T
FaTE gng g Aiv zafag § gawr
ATART FIAT FEAT 1 TR 9gd
g Uy aea £ W0 gATe I A wfaw
feafg =1« gg19 arm g, IA@RE
ag® £ W1 gIEA AT T I
BT T FET FIZT B

10 gMT 778 FUT FIAT
F1 gqarfas 77 § @1 3/ A7 A
¥ 5 gAT 868 FUT FIAT fasmH
g7 a7 A g @« FIF F €0
@y T g W g9 g F1 55
gfaoe &1 ag @aR TfRAr awE
t fqed zq7 @AY ¥ SFAATHL
% fre hm T g ¥ o M@
& Tl gau § wAdd HEI g1
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(st warg feg fawnfzar)
TF ¥EE AF FU R EHA
7z @rgl g f& gw Aam wr @y
2 AT 274 FIF WIAT @1 TA7 g
1T ZAW T@F #T F AT P
A Fay § § ag fAsgq @ =rgar
g f& garu wgvf o wifssE °
firg ware &1 feafqa @ ofe sadar
¥ &t ghgare g7 ¥ afegg g
faw &, 8% za ngEnm ¥ feals
gad w2 13z wgm g & &
FRAFT TfHENA T 6 AT FUS
Tqn & gl A zfRaw g Aw
F1 @l § 5 s@ 9 G wadEr
§ mfweara &1 ghaare faw ar 38w
-3ga gfamd w1 gmmw faggaw
- qT qTFRT &% fwar ot 37 gfa—
I & gRIAN & =g wifeRRiA W
Taddz g3t g 1 afgq Rt aw F
ST MfFTAE g drEw ga @
T IFFT T qFEA TR AN F
af@t G ad @d, w-Fman &6
F|ED F arg fFar ofi wre usE
F1 M@ waw fwar ) oifseqa @
qUES HIF T AT & A7 gafwa
g gvd g & gwik ¥ ) dyee
Tl & fqg enfawd & Faq
@A F fam, ST 2 AT 274
FUT TTT & WY SFRT I ATATFRST
93, ar @ IaF AR Al
afgn ) zafae 35 awe F 0 W1
agl wifr e & wiat ¥ fao oy
TE &, I8FT 3A M A7 g¥ ami
St w1 grear § favana w@ar
g IAFT gAAT FHAT |

@0 AT & gg faFad seAr
qEar § & oawe F odaw ¥ oz
T ot Ay =9t g WU ag
us FfU-sum gw &, uedim amar
1 afgs s @ ¥ A oA 2
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) AT qUT gH T A a@EE! &

|

TEY U7 % owar g a1 {7 zad
faarmm  #tw wrE gAT war af @
5 wgrRr § saar A 3fo gaeea
TP YR R AT zA% fRu swz A
qfgm sqq & q W waw F#3
RN EU - e T D0
g9 H 270 FUT TIT FT A1
fear s & &1 f& SeTRWadwE
#x IeaEAdE 3 s gEfRT &
qg W7 %7 FgAl Aral g f#
IF Gw FT FRYT YT UL F
FAT AIMRT

Far & g3 awar s agwrd
wE T #IT fF agd §81 wa zfw
R g & fag @ sy §
afema wsm T8 fasax § gmd
awgr g1 Ofa-difa s=er 3 aai

¥s® farg awdw &Y a1 ¥ fac
AT g, @iET A 9 Hmd  qwe

~

dJE | FE gar g zafaw we
AAHFAT 57 Aq ™ g fF @
AT MuFH gaTT gaEqn 2, I&B!
AR qYT /EA gAML «AMT A1
AT IAT AU AT q@AT AfEe
TQ WEHIT AT sFATAT A1 QAT Arfeu
5 qw fatfe g o1y g
T @Al FT agfad Adwr wrea
Bl &%) ag  wrawgE g f oo
TFME & 3§ 5% g T Fim
FIA & fAC mng 47 a1 & wqar
farT fEmar ;e sz

fatiefr 2= & o aenw 1w &
Fgl & =& fa @ ma gl
F AW I SF Er qw H
WH are ager fRarw w1 e
AALTT ARFT A@T § A w1 0
AT ATAY @ oAf g fEA
Ws asfrafs faagw fa=d
W oww fram A avdsw @y
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#§ 1% /97 A &M @ A
T AT HqT Ay arfeer g Y
st & fa gary 2w ¥ S ualw
ST &, SaFl
frad gark_ fama 2 faasd ==
qfa gsE & sty oqfiT 8, 3y fEAT
gfcew 2?7 H ama@w £ fF A
AW fFAFT & G gy qw
507 608 Haz 70 wfamag a%
i 393 9@ ata mxT & ) %9
S R AT T JIE & feami
F fao w3z =7 sgazar &1 s g,
AT g #Fad wvw fa & far g—
g arier war sfag af & e
safqqa & wi@ qaar 2

HEFIAT & g § FuT-gn7 T
s 9t AT § av g8 Far - F
o AT fRam § SR F om wmw
AT asEr w1 qar agwfvar ¥
qreAR ¥ ST g ag  avgferfa
g faega fwe g gwry Fow & S
foord d% wa% wgw war &
fgdy ft Iy @gFd g, FEhE
gFl 4% F wemA § fram w0
UF aFq § F[E FAMT ®IT F AR
DEEAA  IT ASAR—FLAT W
gl fam st AmAT) zAfan zad
SAT3l EY UF ARG § AT FT AH
q&1 A&7 B FFAr g cafanr =3
Fgar, ag sy qumr & agsifvar
&7 AYr &1 HYT A9 ¥ fRAET
q fagr g oz faaga  wwg &

ags frar &1 o\l dar ¥, W@
qSfrardr 2o &, awmardr g oA

4

aRreATEr A9 gr, sufad fawm &
faa wrewm awaT #17 SFETT A
fawim 3 =G e 7T AT fRar 2
zafar wrg For w47 & fr agE-
fawn & wremm ¥ ogw 1 wifaw
s T FT AF | AL M H SAAT
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F AW ART FT 7 FAR FIUT
Tyt fa=-fa=  agwdy  afufal
F# gsT F oA gAT | AGER
EIEAR CINCE - LA i - G
ageifea & wfi a9v g dar
FLd W v Fueer fafga g
arE aw@t & grr #r WAT & ovaw
AT AEgmA @A afgm) za Fm
T ® S AwT FEAr wgal g o
zwit qw ¥ fax wwiv @ awfas
feafs & wral ® o9 w5 2A0T
aw aar gar § w12 wre fRaral
T ®WIR FTA T WraAr g, ar
grRaT qt arwa ¥ wgwrfar A e
wfgd w1g7 F7a0 g &7 8%
faesi® ST aw@aTer f4fwa fwr sm@r
& IR® @@L vET ZMI adr
gfefeafs & % #1 A@amd FTAT
ST =T |

Tax g & # =7z fy3sw
FET FE g B A wdaga a%
g o7 AIwomE 9% § 9AF e
FE 3@ uwiT &1 A wdf §
fead 3% @i 3fear & gra fa g9
a7 ¥ w2 feaEt & fag & w3
agardr =i grw S w0 fagla
AT 2 AT 20 FrAdT B2 AW
ur ofF "HE ¥ &F & fwAEy
gav faafvg s A g =lFa
T YHI g0 w15 Sihaey wediomyd
Foi F fao &5 & WA 3T
fag wer ot I gE TR
R g f& 8T owww o wEr fen
o7 BF FoaAIEST d98 AT FHT
T3 & 7% fowd J% anw ghear
T 39 g7 &1 gfgaer i T
amar staT & ag wie  fFaml
F AR F OETT T AW FT A

C3AFT QA Aaa T
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(= =g fag fasifaar)

# g S19 A3 F [HA @Al
Frgm f& o fEami @1 waa 2|
& far S Fwa spafoa d
g ar Tz gamifza 9w € A
¥ HIT § FET ITS FaW I 2
T AF9 ¥ |I¥ ATy gwadry
FIW 8EFI A#F@T T AL AT,
ALy gAW §  II0G0 TAT § AW
ag az fF Srer fEaa & 33—
¥ @ g F3% sara faar S
TE TFT #497 IAWF FH AW
st fgam £ gavr onw H 1§ AW
gfvoe o1 gz 4 @) oTEY OE
feafq ot azdY & f& sw &t gAY
QAT FIwa @I@ @ IHE T UET
fas | &Y wid #1 agwdr g% 9
A F faotw HI arl qgdr
qeqT 2 )

¥ us & dw za Ody o
fAgza swar amrar g1 faw w4
SUNE BECE A E T L -G T
F s FA0 ¥ B agEvig agy
# agFrd afulFat w1 fRatm fHu
AT AFA OH WA wra F Sar
zA gFRIT AT ggEdld FAT A@gE O
afufaar #mm & X az aEw
#v fFaAT F A F1 FU-faFA
FIA A9r @AT §  JAT A Sy
@ amEe £ F fFAS aF ogar
aFw, #@  waEr  FW 2
TR agwrdr wmfal v faatr
FIFA T Fo( AT L &1 H fAEaF
Fvar Agw & agdviiy wRErd
afufiat ags 9z agw &7 & #4
1 W § W zfaz g gaw
& war  fga-ufe-fza afr @&
arfgd & e agl "MIZET 4|00,
| A vAn v @ {67 3aw
fazr s F1 gadn wFIC AN, >E vl
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Ifer g afr F zafar w@Er
8 9% FY AR A@EEAr ww
F#¥ W@ F &t zTa 3ET AT AXSEY
g ¥ fagr ot & sA feeed
A8 fEar sAr =g wiR
37 ¥ fyor searfaa wm o
faeardy welt wifq qidY a1 aFdt &)

aft =TT g3, wAdgw F of
=Y q T Fgr A7 o AqaE we
7 ofr faF frar f5 oag & ¥
41 9w faarr & W1 wiw gErR
W ¥ =9 W F oAl 3w w7 g
adt & adf g g1 smy, ™
A7 gAMR 3T H 124 O Ha%
gty s faar ww 73 § & fae
F AT 124 & 41T weww &N
1 faars gmag 23 3 7 a4
g8 3% ¥ 99y § ¥R 39 F Hag
¥ Fr3 faorg aft &Y @ w@r 2
7z e ¥ fay ux aga af afy
g A | 73 ad wzgar fa W &
34 ¥ art # foin famr @iy EfEa
#1737 & fax Hf@gs § Aqga
T AAYIFAT BT Al IH F1 I H
qi s fames afl Fwr =ifzw
#fFET var gasm S gmr =ifgg
fe st afadi 31 ot adf & a8
F ANZ H  IFMT AT Srar 2
@t sasl fasrd § so@m @ ek
aw & ga #r s feafy ad g
g 3a & gn oo wfen faw o faew
ag ot gaikx &w § wx fagrd ww
§ gar ar aEr fexfR T oA
aqr ®VF F FA gO AT ANTRR
2t @v At afrar & fasr F9@r
#nrr odtr oy fadig s fe g g
Y AFLY F URT 9T H AT AFA 3
srer A g oot 3w & fawes
AT TE WEW ¥ U F Afq 6T
g g1 3a f/¥ ¥ Siw T a%
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FEAT ARST § BF v sraswEwar
grar Hfagma ¥ oft goga F#30
T g8 ux A feafr @ faafo
FTAT AT AT FATN HFeT FAT
afgr fF &Y otz 99 & @A
‘oS o mge feAr 3 fan
ITHST EI AFF 2 I¥ AT & T
Fr gufea  Fifws frgr AT aifeo
dte oar T & famrd & fay swmr
¥ s A wEar fE&r 0 wm
arfen 1 fEsrd & wms § s
/AT GEJ@A g =ga ¥ OF
g7 § WET 60 & 80 TSI qF
fafes wfn & o A% s off £
& s&t F3a@ 6, sar 9 WA A
fefea <@ & 1 W% WA mew
gaor &1 feafy ot G &Y § W
g & sifes swgan W afrs
AT & MT AT AT UF A AL
gar g @ fagm feafy #
EET 2, TH FAR AT IRT FARF
§ grar § ag A F 0T AW
SEAT ST TET § AR ag Awesmial
30 1 zA far 3@ gEFad
g7 & & far or fa=id & awe
wgar By S =wifgs #iv s
@a R WEE ¥ Al o @y
& s Aifgw 97 F1 aFE AW
fas awar & AT v m@d ¥ fpmm
F SHIR] FHAT 2T AFAT § |

Fle@EdT & AAA A T FT
#reR fR9T aF7 H arhr ang @ien
AT g faa S owgw awar e
FAA ATAA F AHTT 9¥ HEAEFAT
dFErT w41 AT 39 F AN FIN
are  wFw aam &1 fava fam
T A fewaT,  ImTER AR
@ BT ASAEN BT RT G
e A w0 wET nsw qaAw
q FI7AT B AT AFAT § TW F A
14--2 RSS/ND/75
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FAX AL FUT T IAIT g8 &7
§ W@ w1 § IR FUT 0T
8 97 Mg @d g AR g z@
SHIT FT JIARE FAR U F fom
i g o 3ema Ay afgy & fad
aga wAwF g1 ey fadsd mar
g9 FXF AF FT FAMT AT qTaT
g a3 JRAT AT FKAA wAA 9U-
qSg ¥ 9@ g1 W fRY 3F
&% W BT FT FA GET oqreeEn
FN e OH QO wfE ATmar
Fifgn amfast &1 78 %34T ¢ &
qRAT A AW @ 9T A
SUITECAC S C B £
R ¥ Fad fRar s ogwAr 24
ar amr aror g fF IE A9y §fam
T fRar WrART 0 T g9 e
T 2 fa f39 o F4I wmrEw
fer @r w#FT 30 ST ¥ A

a

from fAa¥@ aFdy § 39 9T 9%

afiw  wr@rgwaT AR gAwfw
FAY @ I ;T AT @I L wILar

arar & far sfus ganfy suwsy
FAT FIw oA W OF fqu WO
wag & v a9 AT AW Fa
F fax orDt @1 sfaa faefg Sar
Tifgr | AT wrAE F SR K ol
g5 AT FI9 H gH FT ¥ HIq
fasr 2 ot 3T F AR W & SR
ggear gt g1 TeAw uw F
as ¥ gy qHr fana wzard gy
g fe o q s & faq wrwdor #7
T w@mt 1 FF AT T §
At zg uw GEr A favw gzEr g
AT gUrE Ygid AT T AR
Faifast T st Aany g IfEa
froig fq3 st #fea i #gaA
vfremn fRa &, 39 & 9o qfomm o9
gAR ams & TR OTH! IR AT
sergads feafa @ @ oo, @@
argm #§ ITTW F Ame § @ETEy



211 Budget General)

[ @ang fae faeifaar]
g7 @a%ar &1 gem 3fg Fr TR
¥ Qv 4 aga ¥ Ar=R A
faa £ fwad awky sy FT
JFA, FIAOFSAET A FA FIH T
qArg we wsraifet & fRRg
d w4 7 A @ AwA F AU
g1 ¥ qeq FIA IS g | AT
g faxma & & =z fe=mfaa @91
ar o wEAr =ifgg S FEA
3IZY Y Z IAF gfeorm FTEY
wen fake 2 | za fa=wfasr =1
Ty 7@ FT AW F AAT S ATMYF
qxarfant 2, S "ggOrE #y qdn-
frrr & 39T gEEAl ARAAdAT
far ar agar 1 AT F ®afya
1 awmfg § 38T e fEw s
Fifgr 1 z@ @zaF W 3 Hayw
#§ Frer 991 g1 TAT § A IAF
fao =afa fagd & g =1 yR™A-
FAT  Z1ar ag o fEyr smar ko
fFT 0¥ @IW ISy g Ay
fF TR #1389 TFTT FFIH F79F
fae w12 SiAEaa wa 1 (Time bell
rings) & 3t fumz st Anv | Ao
AT JIART § AT FT AT F
& § agell g1 &1 Isog frar g ag
sqacqr wAtw @r  ufefeqfa A off
ITAEN WTAE ZET g zafad §
gg T Agm fF oS dw i@
AMA & IWF FEH W fFAEl ¥
garsr faar 9 AT & &1 #m
agfaaa & A fFaET & S99 #r
ageaT  oREm "®9g F fAw wr ST
agdt 21 fReamAl ov ol
TN 29 AT AN §IF FTRY
feat & gard s W@ 21 @ g3y
7 g7 & a9 aug awy o Ay
g aggal W ¥ apagw 3fer &
sfaa agl &1 3w # < foenr @
qAE &I 7 QTATAT AGT g TA
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feara & 7z TEma s A
g & adi afpa afsard dar &
ater & W zA YEIT F A3
A FIA H AR & SATRT AT
AT FIA AT FAWTAAT F

zafae e frAEl ov 3w 9w
AZIAT g1 A1 ATA, 9F A UT
afafrar Av=d AmEr [ AaFan
2 &fET zHwA E¥R g Afa-
FTATT WA AT A FHAAT AT
agifew gfer & garw qw 2% o
frafy & foziswr & sarfa Si7 A
BEIT |

FTAIT @RAT F A% F Ty
=i g1 I% g AfET afgq #1 ==1
¥ UF AEA@TT  TEq T ST AL
faar war & zEAY AT AT AT
$AF AIFGA FTAT A13AT AT
Zfaat & zfgm § 3 T
gear § f& zadt Wi agma A
FA M T A F ST FT AT
7 Ey off, fomsr wfgAea =i
FITA T, FA=H1 & 0 F @7 0%-
wmrr faa o oEr wE g_w I-
g7 FE Y fAwAr ¥ widw
gasw & WA =3ga wdm o amy
sy g fF sa¥ o7 &qT aga ®
o o7 ARTE & fam swva ZrAv
Faa Y7 FAR WA I ¥ qIT
it wT axx g1 (Time bell
rings) F19ET AT &g qTEl
@t ware @i #1fan arfga @R
fae fasta a1 & ara F

T AT qET T SWA § @
gu & us et fagza #wr =g
f&g srw %@ & aga =3I A A
g agwfga aqel wfa 27 w@F
Tx ¥ wavw & A1 fme aEe
AT |/ALA FRIAT | Foorg  fHRAT
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st & ga-fadA wwEa &
T UL Ay qEfAE SHIBET &7
T IR gart § 31 A fawal
g uadifa fas@ & sewad &
AT T FEFA AEET g fF o sAn-
1 (39) wE TAT AT@TEF
ga fadflm  wwAa awa A& &l
awdr 1 g fadld gSE gqEa
T AT FIE AT ET ST
mad fadiw [ars #v Fewar s
S AT AT 7 swETar oA gar o
/AT g, T AW HTF FOT
frgam, sfagea aama =% 78 9@
1 affad smawgr, wEex AW W
F1 f% oma 1 weww & fEer
W 9T 7 Z o oanqy Wk &
art @1 a@rz ¥ fgwr o saad
T FAFTA AI@ ATATAT & K &7
W g a9 fgas weag g% g
FMA ATT A1 WA a8 Wl g
gaw W aww gww gasr faug
FH AW | Fw dfwE @ uw
#faal g@ @aw § gmEF  amT
83T A FE{A AL {TAT ATA
aqra ERAT |

T Siv famam w1 gg R
qre dfaa as wgar aFar |

HTa & FIAT g T Az &1 F30,
T4 § FIATE TT AR FTFHIN

TAE FT QIS AT AT AF AL,
fawaar #1 AFA HEAFT T
ST 1

% T A FIA WA A1 95—
‘fqaiort & WA faaw
Zq ATA d AT 99,

91T & agar w1 A7 qadn

SHRI S. A. KHAJ\ MOHIDFEN (Tamil

Nadu). Mr. Vice-Chanman So, the mani-
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mum dose of additional tasation levied has
shattered the hopes ot the people and the
assurance given to the people of Gharihi
Hatao has been convenicently forgotten. No
doubt, the twin problems of galloping in-
flatton and cconomic stagnation have to be
tackled, but the Budget proposals make onc
wonder whether this 1 the way to halt the
rise in prices and sumulate the ceconomy.
Thete is hardly any teliet to the common
man in the Budget proposals. lhee were
expectations all round that an upward tc-
vision ol the income-tax exemption limit
would be made at feast to Rs. 12,000 fiom
the present Rs. 6,000, but the Finance Mi-
nister has cooveniently avoided  this issue.
The small relief to salariat in terms of a
bigher pamisable deduction for contuibu-
tion to provident fund and pavment of in-
suwrance promia are really no benctit to the
salartat dass. To get full benelit of the
rchiel the salariat class should at least get
Rs. 30,000 pear annum as chel Even the
salaticd class who get this neghigible henefit
will find that these concessions are miote
than offset by the higher prices they will
have to pay o1 then essential commodities.
I am giving  hae the short-comings and
shotttalls in the Budget. Clause 3(¢) ol the
Tinance Bill sceks to amend scction 10 of the
Income-tax Act which raises the house rent
allowance limit from Rs. 300 to Rs. 400.
In view of the high cost of all necessities,
the sum of " Rs. 400 1y insufbcient and the
limit at least should Dbe raised to Rs. 600.
Clause 6 ol the proposed Bil secks to
amend section 40A of the Income-tax Act.
In <hott, the resenve created towards gra-
tuity will not be a permissible expenditure
and only the actual sum which has become
pavable will be allowed as a permissible ex-
penditure. With the passage of the Payment
of Gratuity Act, gratuity is an ascertained
liability and is not a contingent liability.

A true profit of a company for purposcs
ol dnidend and manv other purposes can-
not cortecthy e determined unless all the
charges incnred are taken into account. In
this sensce, to say that the provision will
not be allowed is to negative the genuine
dlaim of the industiy, Based on the decision
of the Supreme Court in the case of Metal
Box & Co vi. ity Workmen (751TR). the
provision of grauuy m the form of actuarial
valuation should be considered to represent
a real Habihity of the employer and allowed
a4 penuissible expenditure.
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Sub;ciause (b) of clause 6 sceks to insert

a new proviston under Scciion 40A of the
Income-tax Act whereby 15 per cent of the
interest paid by noun-banking and nou-finan-
cial companies on deposits received by them
from the public will be disal'owed in wom-
puting the total income. The very concept
is objectionable.  Tomoitow the concept
could be extended to other items of cxpen-
diture like 1cnt, etc. as the Government did
away gradually with ‘entertainment expen-
diare’. In the present times when com-
panics are fadng ‘acnte shoitage of funds
because of the credit squeeze, the provi-
sion will hit hard such companies who ie-
sort (o bottowings from the public. It
should be appreciated that the need for in-
creased bonowings of the industiies have
arisen mainly on account of the inflationary
pressures prevailing  today.

Sub-clause 7 proposces to ameud  Scction
43(1) of the Act whereby motor cars acquuted
after 28th February, 1975 will not be sub-
ject to value 1cestriction of Rs. 25,000 for
purposes of depreciation. But the cost of
any Indian-made car has gone up to more
than Rs. 25,000 even during 1973. The bene-
fit should thercfore be extendod with retros-
pective cffcct from 28th February, 1973.

Clause 11 sccks to inscit a new Section
80FF whereby any Indian catizen whose to-
tal income docs not exceed Rs. 12,000 per
annum will be entitled to a deduction in
respect of expenses incurred towards higher
education of any two childien of his. In
these days of high cost, 4 man ecarning Rs.
12,000 pcr annum could haidly educate his
children in technical and other ficlds. In
this sense, this is no benefit at all. The
limit should therefore be increased to Rs,
25,000 at least.

Sub-clause (1) of cfause 20 secks to amend
Scction 194A of the Income-tax Act, It is
provided that the tax will be deducted at
source from ‘any income by way of interest
where the income collected or paid exceeds
Rs. 400. This provision will pose haidship
to the small imestors who hardly have any
taxable income, It neceds no mention that
the amount deducted by way of income-tax
could never be daimed back when there is
no taxable income, and even if it is daimed
it will be never forthcoming.

-

Clause 27 sccks to ramend Scction 3 of
the Wealth Tax Act. The exemption limit
for purposes of wealth tax in respect of
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conveyauce is proposed to be increased from
Rs. 25,000 to Rs. 30,000. Instcad of keep-
ing the limit at Rs. 30,000, it is suggested
that one indigenously manulactured car be
allowed for purposes ol xcrption.

The last but not the least which bas
come as a sciious shaek to the industries
is the 1 par cent Cenvial excise duty on
all  manufactured  goods. It was  Mr.
Bhoothalingam who had suggested that all

articles should bemxy a  uniformn ate of
excise duaty, Our Tinance Minister has
conveniently  bortowed the idea  without

rcalising the consequences and hardships it
will cause 1o e While the
Govermment has no machinery to cortectly
assess and recovar the new impost, nowill
cause undue hordship 1o the industries and
this will provide great scope for Govein-
ment emplowcs Lo 1esot o conupt
practices.  Since there is bound to be a
e lag in getting dearvance of goods by
the exase auwthorites, there will be artifidial
scarcity acated, and 1t will only inaease the
prices which are alieadv upsurging. Perhaps
this would ultimatelv take shape just like
the one paise tax of the late Mr. Rajaji.
The Government is well advised o drop
this measure once and for all If this is ot
fcasible at least the Govvinment could think
of other alternatives like collection of an
extia one per cent at the selling point in
the same way as CST is collected, and not
as a Central exdse duty. The  awenty
cight ycars of independence hav biought
out untold muserics to the people who are
mute and cannot  cffectively counter  any
legislation. "Fhe value of 1upee has decply
eroded and the people find 1t extremely
difficult to buv the basic nccessities of life
at the present exorbstant prices. The piices
awe still going up by teaps  and bounds,
With the failure of monsoon theie v acute
shortage ol drinking water i many parts ol
Tamil Nadu. While the Centie deaices the
idea of State autonomy 1t is not able to
wicld s to bring about settement
in the tver water dispute. The failure of
the scettlement among the Southern States
is a clear exhibition of Centre's incapacity
Lo deal with the issue. There has been
scrious strain on the limited 1csoutces of
the State with the failure of the monsoon.
I would., derefore, carnestly request that
the Centic comes forward in a big way to
help the Tamil Nadu Government in the
drought vehiet

industtics.

Power
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I scongly feel and 1egret o bung to the
notice of the Minister the remaiks
made Dbsv  the Finance Minister Mi. C.
Subramaniam on Saturday at Madras that
the Centre would release further aid o
Tamil Nadu only after veritying how the
funds alicady allotted had been utilised.
This attitude of the Finance Minister only
shows that the States weie being teated
by the Centie as slaves. Remarks of this
type arc 1esponsible for the people in Tamil
Nadu and DMK patly to be compelled to
demand State autonomy. Qur Chicl Minis-
rer Dr. Kalaignar Karvnanidhi, 1ightly said
veterday that 1f this was to be the attitude
ot the Centte the State Government would
not approach the Gentie for any further as-
sistance {or drought 1clicf,

Prime

SHRLU M. KAMALANATHAN: As a pro-
rest.

SHRI S. A. KHAJA MOHIDEEN: Yes
as a protest. Tn the whole of the counury
only 'Tamil Nadu is following the prindi-
ples of Gandhiji, the fatha of the Nation,
in implementing prolubition cffectively. The
State is mcurring a loss ol revenue o the
extent of Rs. 10 to Rs.
mun. The Centie has
its 1escue.

50 crores
failed

per an-
to come tlo

Sir, thace is absolutcly no encouragement
to small sale industiics o the Budget pro-
posals although time and again it is plo-
feseed that the Government s determined
to give the small scale industries its due
place in the national economy. The problems
and difficalties conftonting the small scale
indusuies are little realised. To quote only
an instance, it is nest to impossible fo
the small scale industiics to set up industiics
for finishud lcather. Theice is a stipulation
that any request for import of machinery
for making finished lcather should be ac-
companied by an ctport obligation. The
small scale industiv cannot import machi-
nclif except by getting the import of nia-
chinay financed by the National Small Tn-
dustries Corpotation. Since in these cases
the import licences are always issued in the
name of National Small Industries Coipora-
tion and not in the name of the small scale
industries—the question arises as to who
should give the export obligation. The Na-
tional Small Industiics Corporation  dces
not want to take the obligation on its
shoulder nor will it be 'Tl(_(C])l.ll)IC to the

[17 MAR. 1975]

1975-76 218
Chid Connollit of ITmports and Expoits if
the export obhigation 1 giverr by the small
saale mdustiies since the licence will be in
the nanme ol the National Small Industiies
Corporation. IThe rcsult is that -no «mall
scale indusuiy could import the machinery.
Natwrally, this field has become the st)ie
monopoly ol the big business houses and
big capitalisis. They could invest anvy capi-
tal required for the import  of machinery
and also casilv turnish the export obliga-
tion, It is high time that difhicultics of this
nature are cnquued into by Government
and remedial measutes are  taken.

Sir, recantly the Chief Minister of Tamil
Nadu announced a scheme. He has in view
to rehabilitate the ex-servicemen. e thinks
of starting a goods transpott Corporation
with a capital of Rs. 1.2 ctores and with 109
lorties.

This could provide emplovment for (00
ex-seivicemen and in the next two vears, it
could absorb 2,000 ex-servicemen. This
would be feavible onlv 1f the Centre’s help
is forthcoming I neced hardly stiess that
thi» v a laudable scheme and (the Cenue
st extend all possible help to the Tamil
Nadu Government to implement this sche-
me.

Sir. the Finance Minwster has made a
modest atlempt to revive the business con-
fudence by relaxing the canb on dividends.
It is now propuscd that the companices could
declare any porcentage of dividend, but the
excess over the prescribed limit could be
paid in two mstalments after the lapse ol
the Act. Sinc the dividend once declared
will be a, recaipt in the hands of the <hare
holders, it will be liable for tax. Necossary
dnectives should, theictore, be issued to 1e-
move the haidship of the sharehoders, by
saving that the amount would be liable fo
tax only when the amount is actually receiv-
ed by the sharcholders, ’

Sir, My, C. sabtamaniam, our Finance Mi-
nister, also aiticised the State Government's
action in arcsting a doctor of the C.M.C.
Hospital at Vellore.
affain

[t is purely a State
To mamtain law and oider, the State
police had a dutv fo cnquire into complaints
and it a prona fade case was made out, to
take action ugainst persons involved how-
ever highlv placed they might be. If Mr.
C  Subramaram thinks 1o impropa to
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have arrested a doctor, T ask Inm what was
he doing when the Cential Goveannent took
into custody the Tmam of Jama Masjid in
Delhi recentdy and held him in detention
for about 10 days. S, T am in decp pain
and anguish to speak on the Jama Masjid
massacre. the greatest tragedy this Capital
witnesscd morecent hi\{my. The natter is
very. vay delicate and also very seious. You
all know what happened in this tragedy.
1 know the Imam has been 1eleased; so ta
it is good. We have been ansious {rom the
beginning that the Tmam should be releas-
ed and a judicial inquiry should immediatels
be ordered to create a situation by which
things could come to normal and other is-
sues nnght be setded. Out President, Janab
Thrahim Suliiman  Sait, has submitted a
memorandum o the Prime Minister  de-
manding a judicial enquiry. But so fn
nothing has been done in this matter.

The Government has ieleased the Imam,
but that docs not end all matters. It doces
not complete all requirements. The Govern-
ment  should order immediately a judicial
inquity. The ruthlessness and the biutality
of the police must be enquired into and
the concerned potice officers must be dealt
with propetly so that they dare not com-
mit such a sin aganst the Indian nationals,
the citizens of this country at any time in
tutine  Then the Government should  pay
lult componsation to all those whose pro-
perty has been destioved. Still some people
are in jail, who have been taken into cus-
fody in this connection. You must release
all people unconditionally and withdraw all
the cases against all the persons arresied
in this conncction.

Lastlv, of course, we are spending a
good, sizeable amount in the Health Minis-
try. Mahatma Gandhi, the Fatha of the
Nation, and the All India Congtess were
anxious for the devclopment of the indi-
genous medical systems, induding the Unani
system. It was hoped while the country
was engaged in the struggle for [reedom
that the Unani ssstem would
due share after the countiv achicsed
dom. Now although it is mome than 97
veats since the countty atlained indepen-
dence and dwing this period Ayurseda has
tightly developed and got its due shaie, the
Unani system of medicine has languished
behind due to the indifferent attitude of
the officials of the Mintsury of Health, Why

Tecetve s

.
ree-

[RAJYA SABHA]

1975-76 220

this step-motherly  treatment towards — the
Unani ssstem of medicine? T am happy that
the Ayunvedic system has received tull en-
comagement, but we are confident that no
would bke that for this, the Unani
sssiem should be deprived of the necessaty
help. The two swstems are different and
they should get opportunities to serve the
masses in then own individual way, There
is no ovetlapping of one over the othier. In
this conncction, a memorandum  has heen
submtted to the Prune Minister, signed by
more than 100 MPs sometme in 1973, hut
»0 tar no action has been taken in this re-
sard.

one

5 r.M. -

Sit. to improve the Unani system of me-
dcine, I suggest the tollowing and 1 urge
upon the Government to give immediate
attention to those proposals:

(hy Immediate appeintment of a scparate
full-tinie - Adviser tor the Unani cystem
of medicme showld be made,

(2) Grants to the Unani Colleges in the

countiy should be made on a par with
the other professional colleges.
(3) Prnting of Unani  texthooks and

other  publications should be taken up

immedsately in all the national languages.

() Rescarch units should be incieased
and onc more full-fledged Institute should
be staited in Noith India.

(5) Five more Unami CGHS dispensaries
should be opened in Delh.

‘L hank }bll, Si1.

SHRI B. G. MAHANTI (Orissa): M,
Vice-Chaiiman, Sir, in an ea of planning,
a nation’s budget m g way acflects or pro-
jeats the nation’s aims and objects, hopcs
and asphations, and its needs and ambi-
tons. And. Sir, the Budget presented  this
year by the Finance Minister, Mi. Subra-
manram, reflects and projects all the needs
and (he ambitions of the nation. We are
today at the threshold of the Fifth Fire
Yoar Plan when we have to look back and
take Stoch of t_llc situation and see what
we have achieved during the last four [flap
periods and, if we have failed what the
farlure was due to We are passing through
an abnormal perind, passing through ab-
normal times. It is not only Indix which js

LY

J %Y
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passing through ahnormal timcs, but the
whote world is passing through a period of
abnormal inflation. To quote the Finance
Minister

“The virulence with which inflation has
been spreading and its devastating impact
across national boundaries continue to
impose on developing countiics such as
India "buwdens and  hatdships which we
have been ill-cquipped to withstand.”

To quote Prof. Galbraith:

“Inflation has a disorienting effect on
all economic situations, all economic plan-
ning . . . Inflation is the parent of al-
most every other problem.””

As an economist friend of mine has said,
Sir, planning creates inflation and planning
is being sabotaged bv inflation. T would
like to give certain details with regard to
our targets and achicvements in the first
Four Plans. In the First Plan, the target
was 117, of the investment and the actual
was 189 in the Second Plan, the target
was 259, and the actual was 209; in the
Third Plan the rtarget was 309, and the
actual was 139,: and, in the Fourth Plan,
the target was 3097 and the actual was
149,. This means that excepting for the
First Plan, in the other three plans, the
actual achievements have been far below the
targets wheteas in each Plan the outlav -be-
came double that of the previous Plan. But,
in real terms, the national income growth
rate fell considerably short of the rargets.
This was a major cause of inflation which
has gathered cumulative momentum. The
investment in real teams was  verv much
higher than savings plus forcign aid and
the balance of intestment was financed by
inflationary methods.

When the Fifth Plan was drafted, the
national income at current prices was Rs.
39,000 crores. that is, in 1971-72, and,
this  background, the Filth Plan
cnvisagedd an outlay of Rs. 53000 croves.
This amounted to 1369, of the then na-
tional income.

against

This meant, on the average, 279, of the
national income par vemr. When  savings
were of the order of 109 to 11°,, an in-
vestment of 2797 of the national income
necessarily contained a  heavy inflatjonary
potential,
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In this backgiound with Rs. 49,000 croies
as national income in 1973-74, an amount
of Rs. 5960 aores for the annual plan of
1975-76 constitutes ahout 239, of the na-
tiona) income. But we can achieve our tar-
we lav ostress on  certain factors.
Thev are that we should be a little more
readistic in owr planning and confine our
planning to within the available 1csonrces,
see that all productions are quick, direct
and physical and things that are not likely
to be implemented should be dropped, as
also stated by the hon. Mr. Shah. Imple-
mentation should he the st consideration.

get il

Then, we shoul(i insist on accountability.
This has also been stressed by Mi. Shah.
We should see that persons who are made
responsible to carry out projects arc not
transferied frequently, becanse otherwise at
the end or in the middle of a project you
find nobody to account for, or is responsible
for non-implemcentation in time.

Besides this, the cemplovment part of it
has been stressed by manv hon. friends in
this House. No new cmployment is heing
created hut the secretmial type of employ-
ment. In this connection, T may point out
that two days ago the ncw Deputy Chair-
man of the Planning  Commission has
thought of reducing or slicing the staff
that had been there duling the last four
plan periods. Tle was in favour of reducing
339, of the siaff, but he was advised by
his advisers to cut it (o 50 per cent.

In spite of all that T have said, we have
reasons to he proud of our achicvements in
respect of out power planlﬁ. fertilizer plants,
stecl plants, hidel and thermal projects and
so many industrial estates, as also so many
small and medium-scale industrics.

[ congratulate the Finance Minister again,
Sir, for the bold and welcome departure he
has made by giving topmost priorities to
food and enagy. This is what he savs:—

“T wish to submit that the jmportant
feature of this Budget is a clear-cut iden-
tification of these twin prioritiecs—food and
energy  with  the supporting  facilities-—
and the eamrmatking of adequate funds
for> the daevelopment of these two sectors
in the first mstance befote taking up the
claims of other sectors. This is the kind
of inescapable and cruel choice . . .”
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T do not understand why He should call
it as incscapable or a crucl choice. Tt is
nerther an inescapable nor a crucl choice. T
sould, on (he other hand, say that what
we were doing therfo was not perhaps alf
cotrect. For a countiv, which is predmunin-
anthy agricultural, to go fo other counfrics
and ask for food vear after vear certainls
affects the honour  and  prestige  of the
nation. We have got 1o be self-sufficient dur-
ing the Fifth TFive Year Plan period, so
far as food husiness is conceined. If neces-
sarv, there shoald he an appeal to the peo-
ple from the Prime Minister to the cffect,
to give @ call to the nation, to pass throngh
£ period of ansteritv, It may be the
cntne Fifrh Five Year Plan period. But
weomust not wo heesing fm food before
other counnres,

Sir, the tise in the price of oil has affect-
ed our plan provisions yerv adversely. Why
can’t we think in terms of stopping manu-
facture of motar cais for the use of private
individuals and of reducing the quota of
petrol to the existing private cars to  (he
tiimm till ar least such time as we get
our o1t friom the Bombav High and other
promising sources ol oil? Tf a country and a
nation of the size and population of China
tan. manage its transport system  through
public fansporl. why can’t we do so in
India?

Sir, now I tuin to the Eastein part of the
conntry. In almost every plan, emphasis
has been faid on the fact that 1egional im-
halance should he removed. The Prime M-
nister, while replying to the discussion on
the Kashmir  Accord, was pleased to ob-
serve, “If cach State looks to its own iute-
1est, how will the weaker ones be helped’”.
The Finance Minister also  savs in  his
speech at page 5, ““The neceds of relatively
weak producers and backwmd regions will
continue, to receive special attention and
support’. Sir, I am afraid that there is a
feeling among the people of Eastern Zone
that the case of that area comprising ten
States, big and small, i.c. Assam, Arunachal
Pradesh, Bihar, Manipur, Meghalava,
Mizoram, Orissa, Nuagaland, Tripura and
West Bengal, has not received the aftention
so far that thev deserve. It is an arca of
6.72.608 sq. kilometies which is about 209,
of the countiv's land area. with a popula-
tion of above 1t crores which constitutes
morte than 259, of the nation’s population.
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AMoreover, this is a zone which earns foreign
exchange mote than anv other zone by
expoiting tea, jutc and enginecring pro-
ducts, This zone keeps the wheels of coun-
(v's industries moving by supplying coal,
fion and steel, ete. Tt is also rich in mincral
wealth, agriculture and forestry. In spite of
this, it is a sone in which indwstrial deve-
lopment is the most backward. (Tune bell
1mgsy. Feonomically also, it is hackward.
To cite an csample. the industial licences
issued 10 the difforent sones during  the
vears 1067, 1969 and 1970 weie 134, 99 and
19 whereas in the Eastern Zone, the nume-
het ot Trcences is 76, 74 and 290 only for the
sime vears. The State from which T come,
ic. Orissa, is potentiadly vich in minerals,
coal, iton, bausites ete. and even then Maha-
vashtia got mote industiial lcences,

In the vear 1973, this State got only one
licenee whereas Maharashtia got 171 indus-
t1ial licences. Now, vou have to take this
with the Prime Minister’'s words of svm-
pathy and the assurance that is being
aiven by the Finance Minister.

Sn, the need for cement for the promo-
tion of industiv need not be over-emphasized
and vet the allocation of cement, zone-wise,
during the vear 1973-74 has been: Northern
30.1 per cent of the total allocation; south-
e1n—=27.1 per cent; western—26 1 per cent;
and castern—16.1 per cent. The scheduled
commercial banks’ advances, as on Septcm-
ber, 1972, to retail traders, small business-
men, professional and self-employed persons
were, Rs, 2,463.99 lakhs in the eastern rone,
and Rs. 2.115.62 lakhs in the State of Maha-
rashtra alone. If you come to agriculture,
for the castetn zone, it was Rs. 3,641.03
lakhs and it was Rs. 10,973.59 lakhs in the
State of Mahatashtia alonc. My friends
from Maharashtra should not misunder-
stand me. T am only telling this just to
pinpoint and focus the attention of rhe
House to show how the case of an area
which constitutes 20 per cent of the entire
mea of the countiv and has more than
25 per cent of the population of the coun-
try has heen over-looked so far. So, also
in the case of power development and elec-
rrification. The total number of irrigation
pumps encrgired s on 51-3-1973 was only
104,687 in the castern States whereas in
Maharashtra, it was 815,000, Likewise, Sir,
in the matter of rural electrification, func-
tioning of the industrial estates, expenditure

-5
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on the industiial cestates, traffic handled by
the Ports, and allotment of e.c. grade aln-
minium for small industiies, the eastern
zone has not got its due share. (Tume bell

rings).

Sir, now that vou have rung the hell, 1
want to conclude bv 1eferring to my own
State of Orissa. Adivasis form a considerahle
paicentage of the total population. Tt is
between 20 and 24 per cent T am grateful
to the Minister of State for Home Affairs,
who has said in reply to a question of mine
that a provision of Rs. 200 crores has heen
made as ‘special Cential assistance to the
States for tribal areas during the Fifth Plan
peariod in place of Rs. 40 crores prior to
that for the 4th Plan. But T consider that
provision is not enough. Sir, would you
belicve that in Orissa, today, there are
people among the adivasis who do not
know the use of cow’s milk, there are still
people who do not know how to put clothes
on theit bodies. And, Sir, a weck before
the last, the ‘Ilustrated Weekly’ in a rap-
tion said, “Our tribals are third-class citi-
7ens””. There are semi-nude  pictures of
voung gils under which is wiitten, “An
easv prev.” In Orissa alone, ahour 1,000
fribal girls are reported to have been ah-
ducted by slave traffickers every year. The

Government mainfains that the figure is
exaggerated.
The traffickers in human-flesh pose as

building contractors and offer ‘johs’ to tri-
bal girls. (Time bell rings). T will be finish-
ing in just five minutes.

THE VICE-CHAIRMAN  (SHRI J. P.
MATHUR): You have alreadv taken more

than 20 minutes, Please conclude now.

SHIRT B. C. MAHANTT: This is the posi-
tron, Sir. Rs. 200 crores is good but is not
enough. We have to atone, so far as the
adivasis and Haiijans of our country are
concerned, for all the acts of omission and
commission committed by us.

Now,/ Sir. so far as Orissa is vonceined,
there is a double gap: double gap in the
sense that thete is gap hetween the
adivasis and the Indian people and then
there i< another gap, that is, the gap bet-
ween adivasis and non-adivasis of Onissa.
Now, Sir, unless these two gaps are re-
moved, the adivasis cannot be diawn into the
mainstream of Indian life.

15—2 RSS/ND/75
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THE  VICT-CHATRMAN SHRI ], P.
MATHUR): Mi. Mahanti, please con-

clude now.

SHRT B. C. MAHANTT: Then, Sir, there
are two projects ahout which T want to make
a mention. First T want to mention ahout
the Paradip fertilizer plant  because the
Piime Minister laid its foundation-stone. In
answer to a question of mine as far back
on 24-8-1974, mv ‘attention was drawn to
paragrapl 15 of the Ministiv of Petroleum
and Chemicals Report for the vear 1972-73,
wherein it was said that the progress of
work of extension of the Trombav Plant
and sctting-up of a new plant at Paradip
in Orissa was in the planning stage and
that these were expected to bhe taken up
for implementation during 1974.75. Whereas
this reply was given in Aungust, subse-
quently in November in answer to a ques-
tion in the Lok Sabha, it was stated that
five plants are proposed to be located at
Bhatinda. Panipat, Mathura, Paradip and
Trombay; the Bhatinda and Trombay pro-
jects have been sanctioned for implementa.
tion and while the former is expected to
cost Rs. 138.40 crores and is expected to be
completed by October 1977, the latter is esti-
mated to cost Rs. 11140 crores and is cx-
pected to be completed towards the end of
1977. Of the other three projects, the Pani-
pat and Mathwia projects are expected to
cost Rs. 140 crores and Rs. 146 c¢rores,
respectivelv, while the cost of estimate of
Pavadip project has not vet heen finalised.
If the answer to the same question on the
same project varies so much in the two
Houses, what are vou to do, Sir? I diaw
vour pointed attention to this thing and
say that something has to be done hecause
the people of Orissa are verv sore and un-
happy about it,

SHRT BABUBHAT M. CHINAT (Mahara-
<hitra): Mr. Vice-Chairman, Sir, T risc to
specak on the Budget for the year 1975-76
with mixed feelings which, if anvthing, have
enhanced since T heard the Budget Speech

of the hon, the TFinance Minister in the
T.ok Sabha on the 28th Febrvarv., As T was
hearing Shri Subtamaniam and when T

subsequentlv pursued his speech, T could
not but be stinck with the clear analysis
of the cconomic situation that he gave and
the objectives that he enunciated for fulfil-
ment in the short as well as in the long-
terms. Indeed. it seemed as if for the first



227 Budget (General)

[Shri Babhubhai M. Chinai]

time in many vears there would be a svn-
chionisation hetween the budger proposals
and our planning cfforts. The initial part
of Shni Subbramaniam’s speech unmistakably
revealed his dose knowledge of agriculture
and industry as well as planning processes.
I was hoping, therefore, that the wealth
of knowledge that the hon. Finance Mimista
gainced by holding the poitfolios of agii-
aalinre, indusiry and planning would be
reflected in the actual  haming of the
budget and the tav proposals.

The final picce that the hon. Tmance
Minister produced, I cannot help pomting
out, »~ an mocedibte mix of comage and
tmidiy, of profound thoughts and pedes-
tram  proposals. It has veiily become a
cauldion of high piinciples, naive proposi-
tions and o lot of figutes which conceal
moye than they teveal.

Let me now discuss the approach  of
the Finance Minister in the comtent of rhe
curtent cconomic situatien and the need
to stmulate production  all round. No
onc can impiove upon his olpervation that
a aapidly  growing  cconomy is not only
the bewt insurance against perpetuation of
porerts, hut it is the only solution, Nor
can amone quesiion the necd. as he pw
it— I quote—*‘10 ways and  mcans
of stimulating production friom the avada-
ble capacity and of adding to that cupacdity
in ~colons weal for

devise

considered unproving

income  and consumption levels of the
poor™”

I for one appliud the dedsion  for
increaving  development outlays by R,
1,116 crores over the last vear’s buadaered
figtne. No doubt, had this figure heen
cut by one half thae would not hae
been a defice at all T proceed on ihe

assunption  that the orda of vhe defiis
that has occurred was not only inevitable
but desirable. My quandd lies in the way
in which he sought to mect this deficit,
There is another apprehension which 1
want to share with the Members of this
august House and, that iy, whether the
increased desclopment ontlins will  he
made speedily and under the items spocth-
ed or the larger receipts which he will
colleet  from additional taxation will he
squandered  away on  non-development
items. The Central Governnrent cmployees
are still to he panl Rs. 400 crores towards
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denrness allowance. We  have
usual and the usual
in quality to 1eckon with,

also  the

wastage rruption

My apprehension is not without  hasis,
The tan 1971-75
resoutce maobilisation of
crores moa lull

aimed  at
Rs. 935
Yot, the vear ended

proposals  of
addutional
Ve

with  a deficit of Ry 625 crores. Tt s
1elevant to note  also that the e
vear vickl of last vemr ~ mobilisaton  effort

would be equal to the target of additional

resovtce mobilisation  set in the alt
Fifthh Plan. This was the measure of tax
cffort.

Well, o1 1975-76 1t i said that the new
tan proposals will ovield Rs, 288 crores.
If T mav sav ~o. this js a partial cuth in
wdats: not onhy has the yield been
underestimated but the real oupac has
been gloscd ovar, "The so called expermiens-
tal measure of charging a duty at the rate
of 19, ad wvalorem on all goods produced
for sale o1 commercal  pwmrpose should
yield not the expected revenue of Rs, 28
crotes pa o annum but certainly more  So
alvo the case mo1egad o inaease in the

{wo

basic tate ol
hicld

p(\\ll ton In

income tax on the closely-
Muoch will be the same
respect af the 1ate ol Central
inter State sale of goods which is

coampantes.

X on
being aaised from S, 1o 4

o

In tlus connection T must state  (hat
quite « few pasons induding our news-
papers have missed whether throngh over-
sight o otherwise the significance of the
merease o the rate ot the Central Sales
Tax. Fiom a purely rechnical pomt of
view, and even probably from the consti-
tutional point. the collections fiom this tax
from the Union tenitories alone figure in
the Consolidated Tund ol India,  The hulk

“of the vield, therelore, goes 1o the benefit

of the Srates. In thy particalar case Re, 1.75
aores are  accounted tor in rhe Central
Budget, and the States are supposcd o
benefit to the extent ol Rs. 38.25 «roves in
175 76 My not onty this figure
is on the low side, but this figure must be

point s,

really added 1o the hgure of Rs 238 aoes
as given out as additronal tanation {or the
et In other wonds  additional taxatton
is Rs. 2388 ctores l;lm Ry 98.25% crores, t.e.,
Rs. 326,23 aores whuh again I repeat is

on the low <ide.
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Another disturbing aspect of the budgel
proposals 15 that several amendments have
been made 1o nulliiv deansions of the counts
ol law m the country with
effcct. This is an extremely
step which would rudehy

retrospective

1egrettable
shake the faith
of our dtizens in the process of law.

There is a marked downward nend in
the interest rates all over the world. In our
country, the present interest
high that they are detenmg
making new investment, This
and should be 1eversed and T believe that
a reduction i the bank rate would help
in restormg o better balance i the invest-
ment between lending and  invest-
metit.

rales  are $o
people from

situation can

sectol

I fail to understand the logic behmd the
present regulation for imestment of provi-
dent tund and other tust lunds  Con-
uibutions to provident tund are made by
millions of white colormed people and indus-
Wh should noc they be
given an opportunty (o carn a higher re-
tun on provident lund moneys than 6 ot 7
per cent whidh they we getting by imvest-
ment in Government securities? A beginning,
should be made by allowing a small pairt of
the proivident fund moneys to he vested
in Unit Trust and other notified sccutties,
This would also help improve the iusest-
ment oxtent.

trial emplovees

imate to an

I fail (o undeastand as to why the Fin-
ance Mintster after duly acknowledging that
the steep escalatrons 1 (:ipilul Cost dct as an
inhibiting factor to new investments has not
thought it fit to continue with the develop-
ment achate, o1 to mtroduce A similas
faality, Tt is well known that devcelopment
rebate has assisted iudastty (o expand and
diversify production, accelerate 1eplacement
of worn-out assets in periods of tising prices.

Again, 1t 15 extieordmary  that ceven
though Government has bheen serzed of the
problems arismg ouc of their prdng poli-
cies no dedsions have heen tiaken so
We ate told that a high-level  Commitiee
has been appointed to go into the Kind of
fiscal concessions that are required and the
new Lype ol priang polices that may be
adopted o sonulate fresh investments, 1

far.

do hope and trust that this Committee will
speedily make the
Governneenit

reccommendations and

will take quick  action, O,
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will the old story repeat itself—too little
and too late?

Such concessions as the Finance Minister
has proposed, viz., extension of tax holiday,
exemption of mier-corporate dividends trom
companics  engaged  in lugh  priority  in-
dustry, exemption from wealth tax ol equi-
Ly shaites in new companies engaged in cer-
tam priority industries and  extension  of
tax exempt savings in provident funds and
Itte 1woswance, and tax  reliel o children’s
highcet  cducation for inconic-carners  upto
Rs. 12,000 do not go {mr enough to create
the 1equisite (limate for larger savings and
higher myvestments. Not only cach of these
conceessions 1s - extrenely  diluted, the pro-
posals to allow onty 85 per cent of  the
mterest pawd on public deposits by non-
banking and nou-finandal companies in
computing taxable income and the increase
in marginal 1ate of tanation for dosely-
beld industrial companies will restrain deve-
lopmental resoutces. While old savings are
sought to be given aclief trom wealth tax
i certain cases, there 15 no incentive at all
for new savings in the hands of non-wealth
LdN dssessecs.

Notwithstanding the usval kind of oflicial
exerdse and  pronouncenment  that the in-
fationary impact of additional taxation will
be only negligible, actually the adverse con-
sequences will be widespread and will affect
the  sulnerable  sedtions  and the middle-
classes. The common man has been groan-
mg under high speed mflation duting the
past two vears. He has been up against scar-
aties as well. At this juncture, additional
taxatton ol the kind adopted should not
have heen indulged in. What was called for
1~ the maease in lunit under
iconie-tax.

exemption

1 do not see how the tax proposals and
cven the devdopment outlays will secure
the objectives of increasing production in
certain sectons, particularly food and cneigy,
stabilise prices, mcrease expouts, and protect
the vulnerable society. 1he
m which the concessions have been
gnnen by the Fmance Mmister will not make
any significant difference to the vate of
myestment, savings and  production. More
substantial incentives ke tention of deve-
lopment rebate. doing away with or «caling
down surtax on companies, institution of
catificate schemes for

sections  of
mannel

aredit

enare as well
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as cotporate taxation, according to a 1ough
caltulation which 1 have made, might have
immediately aflcded the Exchequer wo the
tunc of Rs. 70 ctores, but in a vay short
while the yiddd from the nacased ccono-
mic activity would have been at Icast four-
fold.

1 should not like to be misunderstood
as belitling the problems faced - by the
hon’ble Finance Minister while framing the
Budget, There ate many  didemmas and
conﬂlc(iug necds, such as the ncecessity to
keep in chedk inflattonary piessures and the
equally impoitant requitement to sustain
the tempo of devclopment. The most im-
portant dilemmas to  which the hon'ble
Finance Mimster did not care even o aceter
is in the of  providing  cmplovment
while savings aie low.  Qur population is
growing. There is already a heavy backlog
of uncmplovment. We are sitting on a vol-
cano—what wh the population explosion
and what with contmuing scardities. Not
the narrow consideration of politics and
coming elections, but the larger objectives
alone should have weighed with the Tinan-
ce Minister to give considetation 1o this
thunderous problem of unemployment. But
not a word from him.

arca

cconomic boom is tapering
not

The world
off and international cnvironment is
conducive to rapid growth. We arc living
through a period of international uneasi-
ness. The gun boat diplomacy seems 1o have
extended to the Indian Ocecan. The litting
of arms embaigo by the United States has
created a situation where we are left with
no other option but to strengthen our de-
fence to counter the aims build-up by Pakis-
tan. 1 notice that the budgetary provision
for defence has gone up bv only Rs. 117
crotes, part of which will be absorpcd by
inflationary price rvise. T simply hope that
this provision is adequate to meet our
defence needs in the altered context. Thongh
I am aware of the financial constraints,
my fear is that this provision is insufficient
in the light of Piesident Bhutto’s polieics,

actions and utterances.
[}

We have got into a ticdous circde and
I would have thought the Finance Minister
would attempt to unwind the vicious drde
thiough some bold strokes. He has missed
an excellent to cortect the
imbalances, timprove the tone and working

opportunity
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ot the cconomy, and to give some succoul
to . the common man. What is worse, if
production does not increase in the absence
any powerful budgetary  support,  the
cconomic sttuation will deteriorate further.
The seasonal fall in prices that has taken
place. however welcome, will give way 1o
a tising price ttend. And all the goods senti-
ments and all the goodwill in the world
will not save the mawses fiom pain and
penuty.

of

DR. M. R, VYAS (Maharashtray: My,
Vice Chanman, Sir, 1 Lo suppnt the
Budget proposals. Right at the outset, 1
would Iike 1o congratulate the hon'ble
Aieseer for a landable  cffore
has made o darne greater mncome with -

tise

lmance he

trouble to the common nran and
to the develop-

ninum of
with least of impediment
the Many peints have
Leen raised ol the debate, and
[ would not ke o epeat thom. However,
fnst of all, T would lLike to undetline the
progress noticed in the Budget of higher
the Plan.

ment ot industiy,

o course

allocation for

Despite stimgency of 1esources, T am vay
happy that the hon. Tinance Minister has
mareased the allocation by 23 per cent. We
are all aware that ultimately the reduction of
unemployment, the removal of poverty, elc.,
will depend on how well we are developing
our plans. It s delinite lar we
have not had any tangible signs of reduc-
tion m uncmployment. However, but Lo
our plans and the success in the plans, we
would have stagnated at a much lowcr
level. We may not be able to gange  the
progiess of the country from stadstics alone.
Visits o various centres in different parts
of India, and a doser look at the people
will reveal something  which - statistics do
1eveal,

that <o

not

We have been talking of inflation bhut
let alvo know that this inflation has
also brought money to weas and people
who never bad the monev to spend. Thisg
does not mean that inflation is a Dlessing,
On the contrary, inflation has hit parti-
culatly the fixed income level group very
hard. And the redeeming part of the Bud-
get is that this year we have been able
to keep the deficit at a lower level than
feared. Though it was estimated at 120
crores, it has risen substantiallv. However,
the

s

fear oxpressed was -when  the  debate
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took place last year at the time of
budget—that our deficit may touch av high
as Rs. 1000 The has
increased and despite this, there has been
a deficit but fortunately the mnpact of de-
ficit on our puice level this vear has been
much less than last vear. This is party due
to better agricultural production aud conse-
Howover, as the
porated out, the

the

QO.es. income also

quent ceffect on the prices.
hon. Finance Minister bas
danger of further increase in the bhudgered
delicit of Rs. 225 aores  this 10 a
higher amount is there, for the reason that
we have still 1o take 1wto accouat the money
due to the cuplovees of the State as a
1esult of higher cost of Inving index 'The
cniployecs their co-opeiation
by agreeing o certain delenments and  the
hon. Minister has nightly paid complinents
to the employees. However, mere compli-
ments do not solve the problem. We have
vet to think altimately that the money is
due to them and 1t hias 1o be paid. So
it the deficit is not shown in the books of
accounts, 1t 15 only in illussory absence of
deficit because the emplovees have not de-
manded thein full dues, So in the
vear also, the same problem will wise. The
question remains whether we can ask
these  emplovees—quite @ sizeable nam-
bet ol them are working classes—to forgo
these higher emoluments due to them but
we could do could asswe
them that there will De no furthe tangi-
ble rise in prices. Now, how far will the
Minister be able to thar,
After all, it does not depend

el

have  shown

coming

now

so onlv if we

Finance assuie
We cannot sas

all on him. .

As far as his proposals are conceined, they
have a min‘n.un impact and that is a good
sign. Hc has tried not to levy any duties
as would increase the prices in senel,
leaving wside a higher taxation on vevtiles,
Now, as fa1 as textile dnty 15 concernad,
1 have no grudge that he has taxed the
finer varieties of cloth but at the same time
I would draw his kind attention (o the fact
that ulrimately  the smuggling that takes
place, is in this paiticular category

Smucgling does a lot of harm to the
country. Up to a pomt, when vou levy
a high rate of dwy it is productive in
the sense that it does not cncourage impoit
of forcign cdloth by smuggling. Now, when
it goes bevond that point von encomage
smuggling and it becomes counter-prodine-
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! tive. [ am alhhud that (his entite policy
Pool taxation on dloth must be reviewed, vot
lrom the point of vicw of what the mull-
onnets say o1 think about it or what the
general public say about 1. 1t must also
be viewed in the contest of the laige-
scale mport of unauthotised (aatiles fiom
outstde  This 15 a mater o which 1 hope
the hon. Minster will give greater atten-
tion in the near {uture.

The othar day that 1 owould ke the
hoi. Fmance Minister to withdraw, if Possi-
ble, 15 the duty on wa. ft is going to fetch
him only Rs .40 cores. Symbolically tea
is being taxed now at three levels considaring
the fact that the price of milk is going up.
A cup of tea is the most common thing that

4 common man can have. When we talk
of the common man, what does he on-
sumer Even (b he has 1o tood. the {nst

tung he likes s a cup of tea. Now, this
cut of tea will cost bim in thiee wavs, Milk
prices have been rising. We me also taxing
dairv-owners if their carnings aie Rs. 10,000
apart from  the high covo of fodder, cte.
We ae now taxing tea.  We are  taxing
sugar. Now, the argument has been pw
forward in the Budget proposals that the
levy sugar 15 not being taxed. However, as
we all hnow, the public tea stalls and others
get their sugar from the free sale
ultimately quite  a large section of our
public takes tea hom tea stalls. So, at Icast
svmbolically T would say that he should
forzo this suni of Rs. 3.4 cores. He cox-
pects (this money from the excise duty
certain varietics of tea.  About sugar I
would not likc to press because he expects
a rcevenue of Rs. 50 crores. Actually this
1~ overy hugh rate of taxation becanse we
a.e going to carn Rs. 125 ciores as profit
on the export of sugar, i addition to the
sum of Rs. b0 crores. It is a very high rate.
Particularly I would like to say that swgar
is not consumed Dby clderly  people only.
Quite a substantial part ol it is consumed
by children. T owish at Ieast he should avoid

and
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this taxation on sugar and tca. He has
fevied one thing which T personally  feel

rather a very danaerous attempt. It 58 veny
dangerous in the sense that bv levying one
per cent as ex-ise on all other gencral com-
modities, we cte going to 1ear a kind of
Trankcnstein mmonster. Now, to collect  this
one per cent of excise we are going (o have
staft  and this staff. I can tell the hon.
Minister, will be cortupt. You are not able
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1o check then cven at the present time. Lhe
excise stafll wme one of the most corrupt you
there is nobody who
can supervise them  efbaently Instead of
levving this one per cent, if only we im-
prove upon excise collection, I am sure he
will be moie than compensated by what jou
are gomg 1o get by one per cent lrom
sialler unts, Wihite on bigger wmts  the
evasion may he small, cvasion on this one
per cent will e quite substanual. One to
two per cent will go inte private pockets.
Now, 1 do not like to say and nobody can
say that there are no llegal deals in this
1espect. T know that ovary official is not
oppottunities for

come daeross because

dishonest. but hae the
dishonesty  wie quue substantial. 1 would
request that instead of raising this oxcise of
onc per cent on all general commodities,
the” hon. Finance Minister should devote
more attention to the better collection of

ey enues,

The same thing soes for the rate of in-
come-tax. T wish that instead oOf these peii-
phetal concessions on LIC and other invest-
nients the Fimance Minister had taken cogni-
rance of the fact that under the rate of m-
flation that wc have gone through, ithe in-
ome of Rs. 5,000 (hat was thee only
four ot five vears back s like Rs. 10,000 now,
and the tate of income-tax at the  lower
level should have Dbeen vaised hom Rs,
6,000 to Res. 10,000, He has mentioned  in
his speech that the effea of the concessions
granted  last veas  are not very wisible
and ver, he would Tike to continue the ex-
pctin'u nt. T would v that the attempt last
year was at a higher level. And [ would
.%ugp,cxl that it would pay if vou bring up
the assessment from Rs. 6.000 to Rs 10,000
as the minimum instead of giving conces-
stons for the education of chitdien and for
imestments in LIC, ctc. Even this conces-
sion for the education of children, m my
opinion, 15 not sodalist-oriented.  You ate
giving concessions for that class of people
which is the most profiteering. After they
complete their cducation, vou have got
a surplus of cnginec <, students of medicine
and others who carn vav fabulously, and
o are gomng Lo ane coneessons oualv to
that kind ot category. Tf vou really wish
to grant concessions for the ceducation of
children, vou should give them at a lower
level, up to the hicher secondaiv level and
not to thes level, when we have already the
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unemployment problem, the dlass problem
wmd the problem ol adjustment  between
the semi-educated and half-cducated people
L our o socety.

I'hen, as dar as income from abroad by
wans and  other means is concerned, |
would request the hon. Minister 10 take
special - congnizance of - the  Indians living
abroad. This oy one item which bas not
been taiken propet cne of, There are at least
one (o vo nullion Induans well settled
abiodd wlho would like to imvest in India
if opporunities are given to them. We
avite loans from all sorts of people trom
Al sotrs ol countries. But 1 fail to under-
stand why we cannot invite our own coun-
foymen who have sctiled abroad to invest
thewr savings in our countly,

A far as petol 1y concerned, while o
understand  that we are short of lurcign
exchange and we have to tmpotit the petio-
leum products, T would ke to diaw the
sind attention of the hon, Minister to one
Jung. Ulumately, (the areduction o the
sonsumption of petrol will depend  upon
better public transpott. We are doing noth-
g o doing very litile to improve public
ranspott. For example, it small concessions
we gnen or if small grants are given or
aen Qb some oneessons e gnen i aes-
pect ol the hortowig nghts of the ity
iransport corporations for increasing  their
bus flcet, theit bus components, a lot of
reduction in the  consumption  of petrol
could take place.

Gomg mto a specific matier, T might
say that recently the State of Maharashtia,
particularly the City of Bombay, requesied
that they should be allowed to raise higher
amounts by public borrowings. This was
declined.  Although  Maharashtia is onc
of the major contributers to the finances
of the counny, it gets a borrowing right
of onhv Re 16.20 per capita as against
the all-India average of Rs  20.  Even
here, if thev could be considaed for spe-
cial rights of Dhorrowing to improve the
nublic tiansport svstem, it will go a long
wav to 1clieve the pressure on petrol con-

stimption.

Before [ conclude, I would like once
more to draw  the attention of the hon.
Ministet to one very essential point which
does not figure in his Budget Speech, and
that 18 about the gold poliev. T ain atraid

o
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though gold has done or undone our finan-
ces in the past we still do not have a
gold policy. We have prohibited gold in
the sense that like an ostrich we have
put our head in the sand and we think
that no gold is coming We think nobods
is buving gold. T think this is a very
wiong attitade.  Gold is ruining the eco-
nonyv of this countrv especially the illegal
import of gold and the illegal use of gold.
Tharelore, unless we devise a gold policy,
T am afraid, this impact on our ecogomy,
particularly the wmpact of this misuse of
gold and wiong impmis of gold on our
budgetary and on our price policy will
remain. So I would verv much like that
the hon’ble Finance Minister pavs special
attention to the question of forming a gold
policv as would meet the facts of life and
not take shelter hehind total prohibition
of use and vetention of gold. This has not
helped and it would not

Refore T concddude, T would like to sav
onc word about the working of the banks
Shri Babubhai Chinai mentioned that we
should lower the bank 1ate. Well, I do
not agree that we should lower the bank
rate becanse the firms are borrowing  at

present at a very high, fantastic rate of
interest. So whv should the banks not
charge the same rate of interest?> But at

the <ame time in cur plan and in our
economic policics we are trving ta expand
our production at a verv fast pace in the
small scale sector T find from myv perse-
nal expcrience and from reports that the
banks are still not svmpathetic, in fact
they are antipathic towards our small scale
sector when it comes to borrowing. Tirst
thev charge maximum possible rates. The
common, small entrepreneur does not know
how to tackle the bank man and. naturally.
he does not know under which categorvy
he can get the minimnm of rate, and the
bank man goes on obliging onlv peaple
who share profit with them This is again
a question of corruption and T do not
hesitate to say that this is prevailing o a
very large extent. And. therefore, T would
request  that  this sort of working of the
hanks must be very closely looked into and
improved upon,

Then, theie is misuse of public funds
in the name of chit funds. I call them
cheat funds hecausc they are reallv cheatine
the common man. Todav vou might sav
that they are bringing in money but they
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are bringing money into the wrong pochets,
and consequently our investment capacity
in the original channels is being sabotaged
like the Ministry to go into rhis
of the funds with a little more
encrgy. We have made so manv complaints
to the Ministrv.  We have made so mam
complammts 16 the Department of Companv
Law Aflaits vet nothing seems to take place.
Even the notices having been given have
been withdrawn. T do not know why this
kind of Cindcrella treatment is being given
to the poor investor who is heing cheated
outright,

1 would
question

Coming to the last pomt—I will not take
more points—ou have raised the
on daity farms and income bevond
Re. 10,000 will be taxable henceforth. 1
1ealh wonder sometimes why do we not
tax the big agiicaltural income. T would
sav it should he A certain kind
of freedom should be given in the pricing
of the agricultural products, At the same
time they should be taxed corrcspondingly
like anibody who is subject ta {ree pricing
system. So if vou have got dual system
of levy price and free market, the
fice market just as you are levving dufs
on sugar yon must levy income tax or
duty on farmers who sell it in the fice
market because thev icalise high market
rate and for that they should pay income
tax. T am sure this will increase the hase
of our income tax. It is onhy 2 per cent,
of our total revenue and 1 am sure that
it we properly go into the question of
broad-basing our revenues from income tax
it will go up from 2 per cent.. as it is
todav, to a minimum of 6-7 per cent. which
will be a very subsrantial increase in our
total revenue.

up ans

[HAN

this wav,
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SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF THE
CENTRAL GOVERNMENT (EXCLUDING
RATLWAYS) FOR THE YEAR 197475

THFE DEPUTY MINISTER IN THE MI-
NISTRY OF FINANCE (SHRIMATI
SUSHIT A ROHATGI: Sir, T heg to lav
on the Table a statement (in English and
Hindiy showing the Supplementars De-
mands (March, 1975) for Gramts for Txpen-
diture of the Central Government (cxclud-
ing Railways) for the year'1974-75. [Placed
in Librarv. See No. LT-9213/75].



